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LOK SABHA strength of marine products industry,
lvel of exports from the area, the ex-
port potential, development program-
Frday, Apri 30, 1976/Vaisakha 10, mes etc

1888 (SAKA)

The Lok Sabha met at Eleven of the
Clock

[MR Spraker in the Chair]
ORAL ANSWERS TO QUESTIONS

Marine Productg Export Development
Authority

*¥b06 SHRI P GANGADEB Wil the
Minister of COMMERCE bhe pleased to
statc

(a) whether Marine Products Export
Development Authority (MPEDA) has
extended it branches to  diferent
coastal States in the country,

(b) the number of such bran-hes
opened go far, State-wise to Jevelop
sea producis industry, and

(¢) Government’s economic prog-
ramme 10 thig 1egard for the next few
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
Yes, Sir

(b) Marine Products Eaport Develop.
ment Authority has opened four Regio-
nal offices at Cochin, Madras Bombay
and Calcutta

(c) No programme of opening further
branches hag been approved by Govern-
ment Proposals made by the Autho-
vity would be conmdered on merits
giving du consideration to factors hike

544 LS--1

SHRI P GANGADEB S, I have
heard the answer I would hke teo
know from the Hon'ble Mimister what
1s the percentage of total fish-tatch in
India that are being exported annually
and the total foreign exchange earned
since the establishment of the MPEDA
How do they tompare 1n regard to
quality and price in the imternational
market”?

SHRI VISHWANATH FRATAP
SINGH Sir «nce the MPEDA was
eslablished, the exports have doubled
In 1972 the exports were 38 000 tunnes
valued at Rs 5972 crores In 1975-786,
it was 54 369 tonnes valued at Rs.
124 16 crores The quality compares
very favourably with the products of
other countries particularly the toxic
content of Indian fish 18 very much
lower thap that of any other cuntry.
About the ratio of the catch to the ex-
ports I do not have the figu~es But
the catch 15 something of the order of
about 10 lakh tonnes and from this the
ratio could be worked vut

SHRI P GANGADEB In view of
the fact that the sea products industry
in India ms-g-t1s 1ts export promotion
has a great future and yet its develop-
ment 18 lagging beh nd, may I know
what steps the government have taken
and propose to take to implove the
quality and quantity of fish catch for
export promotion and opening more
branches 1n different parts of the
country” What are the cost cons.
traints in the way, financial, technical
or otherwise and how soon they are go-
ing to be solved”
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SHRI VISHWANATH PRATAP
SINGH: About the development of
the marine industry, surveys are un-
dertaken about the potential of export
and areas where fish could be avail.
able. For modernising of the proces-
sing unit, assistance is givan. Model
chilling centres are opened in different
parts of the country to give training.
There is research going on for re-
moval of the toxic element. For
diversification, special inceniives are
given. A thousand tonne cold stor-
age has recently been opened in
Cochin and another 1s proposed in
Calcutta. Trawlers have been nego-
tiated {0 be imported for development
of deep-sea fishing. For branches,
there are some proposals which the
ministry is considering, and subjeci to
financial constraints, they would be
opened as and when required.

SHRI M. S. SANIJEEVI RAO:
While congratulating the ministry on
stepping up their export from Rs. 60
crores to Rs. 100 crores, may I know
whether he is aware that our fisheries
are concentrating only on shnmps and
lobsters? It 15 high time they start
thinking in terms ot tuna, I am
suse he is aware that a gond quantity
of tuna fish is available m beiween
Andamans and the east coast. What
steps is the Commerce Minisity lak-
ing m this regard?

SHRI VISHWANATH PRATAP
SINGH: It 18 true that about 40 per
cent of the exports is 1n shrmps and
diversification 18 necessary. Tuna
fishing is a very specialised type of
fishing. It requires specialised types
of fishing vessels We are in touch
with varfous countnes for c¢ollabora-
tion m this respect. Some work has
already been started in the islands of
Maldives,

SHRI TRIDIB CHAUDHURI: The
minister stated that exports of msarine
products in the pregent context main-
1y meang shrimps, prawng and lobs-
ters. He also said that the export has
risen fiom Rs. 60 crores to Rs, 100
crores. So much the better. Has he
got figuree ready at hand to enlighten
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ug a8 to what part of this export
industry is in the hands of wholly
Indian companies and what part in
the hands of foreign companies,
particularly some big multinationals
which have entered into this field?
Unijon Carbide, Indian Tobacco and =
lot of others who have pothing to do
with this before have entered only
with this inducement to the govern~
ment that they are increasing the ex-
ports. On the other band, a very
potential source of trade and industry
is going into the hands of multina-
tionals. Can he give some figures
and explain this trend that is develop-
ing? Why are the multinaticnals
encouraged to go into this field of not
only fishing but also trawler-making
and many other things? Can be
give some figures?

SHRI VISHWANATH PRATAP
SINGH:- The potential in the deep
sea fishing 1s six times more than the
shallow water For exploiting this, it
requires intensive capital and also
know-how To exploit this national
potential and resources., it was congi-
dered that we may invite some com-
panies and allow them to giversify so
that we may be able to exploit this
basic resource We have 1ezken oil
safeguards so that the interest af
small ontreprencurs and those whe
are fishing m shallow waters, may not
be injured. The first resiricion is
that these people would be allowed...

SHRI TRIDIB CHAUDHURI: You
give us the figures.

SHRI VISHWANATH PRATAP
SINGH: There were two rfuestions—
one is about fact and another is about
policy. The fact is that 1 do not have
the split figures.

MR, SPEAKER: I think, the fact is
very much related to policy.

SHRI VISHWANATH PRATAP
SINGH: It will not be possible.
Thank you, Sir,
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BHRI 8. V NAIK While Cochin
Madras, Bombay and Caleutta are
merving the Stateg of Kerala Tami!
Nadu, Maharashtra and Bengsl, ont”
tour other States left are Karnatska,
Gujarat, Orissa snd Andhra Pradesh
When the business of Marine Export
Corporation has jumped by 200 per
tent, why is it not possible to answer
squarely the question of Shri Ganga-
deb Prom Karnataka, they are mak
ing profity from export of fish Under
the circrumstances. why is it that each
maritime State is not given a branch
or regional office” What are the
constraints in the way”

SHR1 VISHWANATH PRATAP
SINGH The export from Karnataka,
Wangalore Port, 15 only 7 per cent of
the total export

SHRI M RAM GOPAL REDDY"
What about Andhra®

SHRI VISHWANATH PRATAP
SINGH Ouf of the total export valu-
ed at Rs 124 crores onlv Rs one crore
and 86 lakhg 1¢ from Visakhapatanam
Port in Andhra Pradesh

B0, this is the one factor which we
have to see ‘Then there 13 the ques-
tion of finance for opening these
branch offices

Distribution of Consumer Loans in
Villages

#8308 SHRI NAWAL  KISHORE
SINHA Will the Minister of FINANCE
be pleased to state

(a) the arrangements being made for
the distribution of consumer loans in
villages, and

(b) the gmount of consumer loans
distributed in rural areas so lar?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI

VAISAKHA 10, 1898 (SAKA)
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PRANAB KUMAR MUKHERJEE)-
€a) ang (b) A statement is laid on the
Table of the House

Statement

There 1s at present very limited
arrangements 1n viilages for purvey-
Ing pure consumption loans ag apart
from production loan Only recenily
the Reserve Bank of India has permui-
ted the primary agricultural credit
societies to advance from the coopera-
tives own resources consumption joans
to a non-defaulting member upto 10
per cent of his short-term loan subject
to a himt of Rs 250 From the nfor-
mation available the primary coopera-
tive societies of Maharashira and
Kerala have started giving consump-
tion loans to weaker sections of the
community as a percentage of produc-
tion loan against mortgage of moveable
properties like utensils 1adio sets,
cycles watcheg efc  to landless agri-
cultural labourerg or rural artisans

Some of the commercial banks have
Jately formulated Schemeg in an
attempt to meet some part of the con-
sumption needs of the poorer sections
of the village society A swnopsis of
the schemes etc pertamming to the
consumption credit formulated hv diffe.
rent public sector banks 18 given at
statement ‘A® It will be observed that
in the commercial banking s°stem
alsn loans for consamption purpoces
are by and large hnked with the pro-
duction activity of the borrower

The Regional Rural Banks have been
permitted to extenq consumption
credit for medical and educatwnal
purposes along wiath production loans

Sinre the principle of giving wun-
sumption loans on a hmited scale as a
part of produclion loan in iuril areas
has been adopted only recently, the
actual amount of loan so far given ex.
clusively for consumption purposes in
the rural areas is not avalable
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Statement ‘A’

Synopsis of the schemes, etc. per-
taining to the consumption credit for-
mulated by different public sector
banks.

Bank of India: The Bank has for-
mulated a scheme for financing re-
leased bonded labourers for providing
consumption loan. These loans are,
however, linkeq to pruduction Joans.
The purposes and the gquantum of loan
for each purpose are ndicated below:

(i) Medical expediture—Upto
Rs. 250
(i1) Educational exp.nditure—

Rs. 25 per chud-maximum Rs. 75
(iii) Social acts—Rs 125.

The total limit for ell loans per
borrower 1s Rs. 400.

Pumjab National Bank- A scheme
has been recently introdurey under
which consumption luins for n.odest
amounts are available to small far-
mers and agricultural Iabwrer- B
such loans are grarted only tor gene-
ral consumption needs ang nnt for
wasteful expenditure on marriages,
dowries or post-funeral ritals

Canara Bank: The bank furmulateg
a schema for extending finantal
assistance to small/maisdwma)  fariners
when they suffer acute distress due
to floods, drought, famine elc The
scheme provide for a maximum loan
of Rs. 1000 per person

Bank of Maharashtra. The hank has
furmulatgd a scheme under vhich
loans for meeting farmers' Ga:ly sub-
sistence till the crops are harvested
and marketed, are given. Tas schente
is only mcant for the benasfit of the
Adivasis in Thana District.

Central Bank of India: ‘The bank
has formulated a scheme for the areas
where debt relief legislation is in
force. Under ths scheme, marginal
farmers, landless labourers or rural

APRIL 30, 1978
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artisang ang other smali borrowers
whose annual house-hold income goes
not exceed Rs. 2400 are given loans
mainly for medical ang educational
axpenses.

United Bank of India: A scheme
for meeting the medical and educa-
tional expenses of needly furmers is
under preparation.

Deng Bank: The bank has formu-
latag two schemes one for providing
financial assistance to landless far-
mers to whom land is beirg allotted
by State Governments under the 20-
Pomt Economic Programme and the
other for the released hondeq labou-
rers. Under the former scheme, con-
sumption credit requreniont is link=
ed with production credit require-
ment. The maximum total loan
available under the scheme is Rs. 5000
per borrower including the consump-
tion component. The landless/margi-
na] farmers to whom lend 18 ullotted
by the State Government; are eligible
for thesa loans.

Indian Bank. The consumption
loan 1s himited to Rs 1000 per )ndivi-
dusl against pledge »f gold crnaments,
The purposas fur which such loun is
given have not heen definnd

Allahcbad Bank- The tank hag
formulated a scheme for providing
financial assistance to tribal farmers
anad landless farmers who have heen
aliotted lands by the State Govern-
ments The loan is limiteg to Rs. 200
per family of farmers at a flat rate.

UUnion Bank: The bank has formu-
lated a scheme under which consump-
tion loan is given for meeling the ex-
penseq of loanee farmers for meeting
their medical and educational expen-
ses  This loan is linked to production
credit and does not exceed 50 per cent
of the amount of crop loan or Rs. 500,
whichever is less.

Bank of Baroda: The bank provides
for small consumption loan upie Re
500 to landless labourers and
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bonded labourers who are allotted
land for cultivation. 'This amount is
given in addition to crop ang other
production loans.

United Commercial Bank: The
bank has introduceq schemes for pro-
viding consumption loang to farmers
for meeting their educational &nd
medical expenses. These loans are
linked to production loans.

Syndicate Bank: The bank hasz not
drawn up any specific scheme but has
besn giving loans at the rate of Rs. 30
against security of oue gramme of
gold to all sections of rural population
for meeting their consumption needs.

SHRI NAWAL KISHORE SINHA:
Accordingly to the statement it ap-
peaarg that there is 5 tendency to link
consumption loan with production.
This will relegate the guestion of con-
sumption loan to the barkzround. The
present position is that our rursl
areas are such thet 80 por cnt of our
rural families have to horrow money
both for preduction and consumption.
A sizcable nortion of the rest also
needs monz2y occasionally. Fer the
latter, it ig not distress hut for the
former, it is entirely a question of dis-
tress borrowing. Thig zituation has
actually led to the introductioa of the
evils of the honded lehour and dis-
tress sale of fondsrains and heldings,
Another asoect of this maiter is that
thege loans are not required in iump
sum. They are required in bits; some
to-dav. some after three months, then
another amount after 6 months. Re-
cent legislations have accentuated the
trouble in rural areas, with regard to
these loans. May I inform the House
and the hon. Members that tha sources
of rural credit supply have nearly
drieg up? May I know now soon it is
proposed to set up an alternative or-
ganization for meeting this very vital
need of these people?

SHRI PRANB KUMAR MUKHER-
JEE: 1 do agree with the hon. Mem-
bers that the requirement of the rural
credit, both for production and con-

VAISAKHA 10, 1898 (SAKA)
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sumption, is a very important pro-
blem; and in view of the fact that mo-
ratorium has been declareg on rural
indebtendness, and in certain cases it
has been scaleq down, the problem
has assumed more dimensions; and it
is known to the hon, Members of the
House that a working group was set
up to sort out that problem and ic
suggest remedial measures by which
we can come into the rural areas, and
to fill the gap which has been created
by the withdrawal of the monesy-
lenders. The Sivaraman Committee
have submitted their recommenda-
tions to me on the 26th of this month;
and they are under the consideration
of the Government. They have re-
commended certain measures, We are
already taking the initiative, along
with the States, to implement them.
But apart from it, the hon. Member
will find, if they look at the Annexure
which I have given to the reply, that
certain banks have already taken up
varioug schemes to pirovide consump-
tion loans to the rural pecple. The
whole guestion is how we can aug-
ment it and how we ¢an bring in more
credit into the rural areas, Lopart
from it. tha institution which is basi-
1 rﬁ?‘mt to meet the rural re-
guirements, ic the regiomal rural hank.
Pcrﬁxap; the hon. Members would av-
presiate that since Decembeor. we have
increasng the number of regional
riral hunks from 6 to 20, They are
oexpanding their branches. We are
aware of the problem and we are trv-
ing to sort it out as expeditiously as

possible.

SHRI NAWAL KISHORE SINHA:
According to the statement, canpera-
tive societies are already advancing
consumntion loans at least in Kerala
and4 Mahsrashtra; but it is not so in
other States. Besides, some banks

lsn are advancing, or planning to
advance, consumption loans May I
know whether there is any proposal
before the Government to advance
cuch loans on concessional rate of in-
terest, particularly to small and mar-
ginal farmers and agricuitural lab-
ourers?
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SHRI PRANAB KUMAR MUKHER- o qERT

JEE: All these points have been lock- @mtm'mm

egd intg by the Committee. Unless we g v t !

nrrtved :taﬂnfaltgeciéiono?therecom« & ag oo wer f s wR B

mendations of the Committee, it may rord

not be possible for me to indicate s A Wt W ¥, A4

what concrete and positive steps we TR wf awr wor Wy dure 4 ?

are going to take. So far ps the dif- o A Wy et fe

ferential rates of interests are con- w9

cerned, it js known to the hon Mem- R t}'ﬂ *ﬂ[ w

bers that at present, the rate is nat fei ! T wod wTR Wy g

linked to any particular community t?

or to any particular class, These
banks are spread over 265 out of 375
districts in the country. But there
too, we are considering in whar way
we can link it up with cartain specific
projects and mainly so, for the dz=ve-
lopment of the more wcak secticns of
the community.

21w ag Wt 24 TAR TEE I
way 3z ®wRY 9 d@r  agm Ad

FTA ¥ O IAE 4T W qW FA
a7 W & v wAY o wpd
fs qm 4 Quaw dww am fod g0
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% arf

e

SHRI PRANAB KUMAR MUKHER-
JEE: That is only one area which he
is referring to, so far as n regional
rural bank is concerned. There too §
do not know why they are not using
the local languages, which are under-
standable to the people. We wave in.
structed them to follow the ragional
languages, which are unde“standalble
to the ordinary workers. \Ve shall
look into why Bhojpuri is nct used by
the regional rural bank.

We are emphasising the importance
of having a large number of credit
societies and primary sormetics at each
and every village so that the rom-
mercial banks, the regs.onal rural
banks co-operative credit socicties, al}
of them could put their mizht togethey
and take care of the problem,

Regarding the urgency cf the pro-
blem, I have already submitted to the
hon. Membar that the repart has just
been received. They have made some
major recommendations, particularly
one for instant expansion of credit so-
cietias

Regarding the pstte:n which has
been followed by Maha'sshtra and
Kerala, whether the Stat? Govern-
ments cgn build up that immudiately
and, if so. what help tney would not
require from us, this is a matter which
we discussed at the State Chief Mini~
sters’ Conference. We are again {aking
up the matter with them and uxging
them to deal with it with the utmost
urgeney go that before the next khmriff
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season we oan begin to operate in the
fleld of rural credit with institutional
arvangements,

SHRI D. N. TIWARI: It js not
cloar from the statement laid on the
Table of the House as to what arrange-
ments have been made in each Stute
for the Aistribution of consumption
loans, Liecause the statement simply
says that this bank or that bank has
been opened, In those areas whera the
Pper capita income js the lowest and
the people are in dire necessity of
congumption loan, specially in States
like Bihar, north Bihar particularly,
ang eastern UP, what arrangements
have heen made so that the people
might lake advantage of this and be
free frum hunger?

SHRI PRANAB KUMAR MUKHER-
JEE 1 do appreciate the concern of
the hon., Member. But, at the same
time, pirhaps, one point we shall have
to keep in mind It may not be pos-
sible for us to take care of the entire
probler of the consumption lnang im-
mediately Because, after al)l the re.
sourcet which will have to be ploughed
back in the rural aress are
unlimited At the same {ime, we shall
have to see that at least a part of the
consumption loan 15 privid~ for me b=
cine, education, to sustain the farmer
till the harvesting par.od s over
Therefure, the illustrationy which are
jndicati'd in Annexure A are merely
illustrative, which are op-=ciiing m
limited areas We want to extend it
The agencies which ave funcuming
are branches of commer “al banks, re-
gional ural banks, co operetive cvedit
societies and farmers service societies
Even tie State Governmient adminis-
trative machinermes Lk the revenue
adminiztration are aumnenting their
staff. We are trylng ¢ ponl the re-
sources of all the ageasies in take
care of the problem

ot wrefieg wromw otd vy AT
Ty B X ol Fedd form Tow
dwr ¥ Ay } oY oo ¥ @9 §
fos ¥ ag srqw © v% feoly miwaw
s ay miws fesm §, s G
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SHRI PRANAB KUMAR MUKHER-
JEE. The hon. Member would ap-
preciate that the reeronal ruraj banks
have just starteq coming up. During
the last two weeks 1 hyve inaugurated
at least three ba.aws So 1t 13 net yrt
time to call tor ary report from aay
of tham At the same tire, some
banks have start~j operatiag from the
2nd October The whole purjose uof
setting up the reg ou2a1 rural banks ig
to help the sma'l and m#~punal far-
mers, landless .abouar and poor st~
sans, We are mazking a .onstant re-
view But I may inform the hon.
Member that these organisationg have
also their hmtations, because the pro-
blem 15 so vast ang the institutional
arrangements ar: so meagre, that in
spite of our best ¢! we cannot
reach them. We acked the Committee
to look into what other alternative
agencies can be es ablished to supple-
ment the existing artangements. That
1z why we are ex*cering our rmrds
on the recommendatons of the Work-
ing Group On the basis of that we
will take care of thc problem

Construction of Airports in Eastern
India

*609 SHR! SAKTI KUMAR SAR-
KAR Wil the Miais.er of TOURISM
AND CIVIL AVIATIUN be pleascd to
state-

(a) whether Civil Aviation Depsrt-
ment 1s constructing more awrports in
the country; and
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(b) if so, how many airports will
be set up in Eastern India?

THE MINISTER C¥F STATE IN THE
MINISTRY OF ToOURISM AND
CIVIL AVIATION (SHRI sSUREN-
DRA L’AL SINGH!; (a) and (b). A
statement is laig on th: Tabie of the
House.

Stat2ment

In the Fifth Five Year Plan 8 pro-
vision was made for constructing six
civil aerodromes, namely,

1. Cochip (Kerala),

2. Port Blair (Andaman & Nico-
bar Islands).

3. Pondicherry (Pondicherry).

4. Calicut (Kerala).

5. Jamshedpur (Bihar).

6. Hubli (Karnataka),

Out of thes. six acrodromes, “he agro-
drome at Jamshezdeur is 1 eastern
India, In addition, it iz propcsed to
establish Civil enciaves at the Defence
Aerod.romes locateg at Jerhat, Tezpur
ang Dimapur. Constiuctioy, of @ new
aerodipme at Barapani (Meghalaya)
sanctivned in the Iourth Plenm at an
estimated ccst of il; 1.24 cvores is In
progress. The wailis  on ruaway,
taxiway, apron. technical  and resi-
dentiz) buildings are completed. A
design for a smoll terminal building
has been finalised ang the work s
schedu. ed to start shortly.

The proposal to construct an aero-
drome at Cochin was subsequently
modificd as it was decided to develop
the existing Naval aercdrome for
Booinc -737 operations by strengthen-
ing the runway from LCN 20 to L.CN
40 an¢ lengthening it from 54090 feet
to 600 feet. An expenditure of
Rs. 70.05 lakhs nas been sanctioned

for the project.

The Jecision on the construction of
a new aerodrome near Port Blair has
been held over as Indian Airlines is
exploring the possibility of acquiving
an aircraft of the new generation of

APRIL 30, 1976
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jet aircraft capable of cperating to!
from the existing agerodrome at Port
Blair,

As regards construction of the other
aerodrome these will be considered
depanding upon the <psrational plans
of Indian Airlines -ndg availability of
resources. i

SHRI SAKTI KUMAR SARKAR:
It appears from the statement that a
provision has been made in the Fifth
Plan for constructing g news airport
at Port Blair. May I know when
actually this airport is coming into
existence because I hag buien there
twice within the last one year and 1
have scen the difficulties of the peo-
ple?

SHRI SURENDRA PAL SINGH:
The position in regard to Port Blair
is somewhat like this. Eariier on, the
Department of Civil Aviation bad de-
cided to build g new aerodrome there,
but now there is some modification
in the scheme because the Indian Air-
lineg are carrying out a survey 1o
find out whether thav can select a
new tvme of pl'aa: <which can make
use of the exisiing asvodvome. it
they can find such a plane, there will
be no necd to ¢o in for a new aero-
drome.

SHRI SAKTI KUMAR SARKAR: Is
it going to be a new aerodrome N
addition to the existing one?

SHRI SURENDRA PAL SINGH: A
new aerodrome will be coustructed
only if the Indian Airlines are not
able to find a suitable plane to make
use of the existing aerodrome.

SHRIMATI MAYA RAY: Would
the hon. Minister kindly tell us whe-
ther or not the Government of India
has given any thought to diverting
the air traffic from Bombay and Delhi
to the existing airport in the easter=
region, namely Calcutta, pecause 1
hear frequently from various travel-
lers that the percentage of traffic that
is going through Bombay and Delhi
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is so high that it ig not being handled
properly or adequately ang that it
has reacheq a saturation point, and
yet the airport in Calcutta is lying
completely vacant and unused. This is
most jmportant as Caleutta is the
main cross Road to the East.

SHRI SURENDRA PAL SINGH: It
is a slightly different questicn from
the one that has been tabied, but
the question of the Caleutts airport
has been discussed in the House a
number of times. We realise that it
is not heing used by foreign airlines
ang every effort is being made to per-
suade them to start operations to Cal-
cutta as early as possible.

SHRIMATI MAYA RAY: I am
not talking of foreign airlines.

SHRI SURENDRA PAL SINGH:
Air Indiy also.

SHRI JAGANATHA RAQ: in
continuation of the guestion put by
Mrs. Maya Ray. may I ask the Mins-
ter to say whether they ave going to
lengthen and strengthen the 1
at Bhuvaneshwar o that a
can land there Bhuvaneshwzr i3 &
State Capiial ang the quostion has
been raised from time to time to have
direct links with State Capitals. What
is the Governmeont thinking?  In the
Fifth Plan 1 do not uing anything.

SHRI SURENDRA PAL SINGH:
This question reliates to new aerc-
dromes. However, subject to coirec-
tion I may say that certain sieps are
being taken to improve the Bhuvane-
shwar aerodromie to take in a bigger
and a better {vpe of aircraft.

MR. SPEAKXER: I think the ques-
tion ig about new aerodromes, not the
existing ones.

SHRI JAGANATHA RAO: gtreng-
thening of the existing ones 1is also
there.

SHRI JAGADISH BHATTACHAR-
YYA: May 1 know whether the
existing small aerodromes at Panagarh
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and Jalakunda will bé opened for
smaller aircraf(?

MR. SPEAKER: Naxt question,

Inde-U.S. Economic ang Business Sub-
Commissiong

+
*611. SHRI B. N, REDDY:
SHRI VASANT SATHE:
Will the Minister of FINANCX be
pleased to state:

(a) whether Indo-U.S, Economis av.d
Business Sub-Commissiong formulated
some practical and clear rules in
March this year for the entry of
foreign investment into India; and

(b) if so. the main features of the
discussions held ang rules framed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHEHRI-
MATI SUSHILA ROHATGT): (a) ang
(b). No_ Sir. During the meeting of
the Indo-US Economic ang Commer-

cial  sub-commizsion  held in NMew

BT
Laera wvas a
1
L

for=17n investment in India. The
Indian side explained the gbjectives of
the Indian Government's jnvestment
nolicy. sideg recognised the im-
portance in ihis area of practical and
cizar rulsg for the entrv of foreign
investment. The Sub-coramisston Aid
not formuiaie any rules in this regard
as this wonld have been bevond its
scope and functions.

SHRI B. N REDDY: I would like
to know from the hon. Minisier whe-
ther it is not a fact that the Chairman
of the Amesrican Delegation Mr. Arvil
made an elequent speech to  enable
multi-national corporationg to play an
increasing role in developing coun-
tries? In view of the fact that the
multi-national corperationg have be-
come a threat to Indian economy, why
our Government does not take a deci-
sion not to allow the multi-national
corporations to play a role in our
Indian economy? Is it not a fact that
they want to monopolise the market.
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take the maximum profit and also
want to play a free role in our wto~
nomy?

SHRIMAT! SUSHILA ROHATGI:
I would like to reming the hon. Mem-
ber that the House is having an open
discussion on this perticular guestion
in the afternoon today on the multi-
national corporations and the role that
they ars likely to play. Whether their
representative made an  eloquent
-gpeech ig a different point. But this
particular question here is an explicit
and it ig laid down that they only
wanted to know whether they were
clear, ang practical rules had been
Tlaig down and discssed and whether
any decision was taken, To that, we
have catecorically and clearly said,
“No such thing has taken place.”

SHRI B. N. REDDY: I want to
know whether the Government have
a clear idea?

MR. SPEAKER: It will be cleared
in tha afternoon.

(Interruptions)
Do you want to ask any question?

SHRI B N. REDDY: I want the
Government to take g decision. When
the question of Indo-American matter
comes in. They should not allow the
‘multi-national corporationg to play
any role in our economy.

MR. SPEAKER: That is a sugges-
tion,

(Interruptions)

SHRI VASANT SATHE: In the
afternoon, we are having a debate on
the Ministry of Commerce. This
question also pertains to the Ministry
of Commerce I do not know how
has the Madam come in But, any-
how, now that you have returned
back home, we will welrome you and
that you are answering the guestion.
Please do not try to avoid it and get
away by saying that this is limited to
this. The idea in this question is
what is the policy? US. business men
and Indian high level businessmen
met some months ago and thev dise
cussed the policy r-lating to invest-
ment by US. concerns in India In
that context, Freeman ha3 askeg for
a categorical statement from the Prime
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Minjster to clemr the vhvate uy e
said, for investment by U.8. concarss
in Indis. I would, therefore, like to
know, have you formulated & policy
relating to investment and in that
context, what ts the Investment ut
present by U.8, concerns in India, how
much have they repatriated, in what
area is this investment at present,
whether it s a priority or non-priority
aren, and in what areas, are you going
to allow this investment, i any and
by whom? Will that include multi-
national corporations ag well? Kindly
answer these questions and do not get
away from them.

SHRIMATI SUSHHLA ROHATGI:
So far as the transfer of the question
from the Commerce Ministry to the
Finance Ministry iz concerned, I am
supposed to desl with this question,
becaugse the Commerce, in their wis-
dom, should do what the Finance
should do. Flow I come into the pic-
ture is clear, from this.

(Interruptions)

MR. SPEAKER: Do not decide

that. Let har answer the gquestion.
{Interruptions)

Let her answer the question. You

are not prepared to listen to her.

SHRIMAT! SUSHILA ROHATGI:
The Foreign Exchange Regulation
Act which operates in the country at
present takes and lookg after all
these things.

With regard to the pointg that have
been raised by the hon. Member here.
1 can tell him that these discussions
have covered the Foreign Exchange
Regulation Act also ang the invest-
ment policy. We have said that our
investment policy is the same for all
th: countries and it is subject to the
same priorities that wa have given to
have a self-veliant economy For the
purpose of that, we want to increase
our exports and improve our econo-
my. At the same time, we want to
increase the cooperation between
various institutions, financial and
others that operste here. They sre
free to come 8nd invest here provided
it is in consonance with our invest-
ment policy. Apart from that, they
had raised certain queries ang clari-
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Boakions. 'We Have said thn; all tho:
waggesions are under consideration
n Govermment, The House 15 aware
that certsin clarifications have come
betire the House

SHR1 VASANT SATHE. Why give
3 general letture on it? T want to
‘know, what is their investment at
present, how much they hava repatri-
wied sgnd in what flelds they have
made investments

MR SPEAKER She has answered.
Dr, Ranen Ben,

DR. RANEN SEN- Even under the
existing FERA, there are certain pro-
visions which are not Leing applied
on many multi-national companies.
like, Coca Cola, which refuss to dilute
the equity capital

MR. SPEAKER. The FERA will be
a little outside the ycope here

DR RANEN SEN It s there My
question follows

It 15 a well known fact that Alneri-
can businessman made certain de-
mands to the Government of India
for special facihities for the invest-
ment of American capital or foreipn
capita] in India May 1 know whe-
ther it 33 a fact that immediately with-
mn & month or two of such discussions
that were helg ip India, the Govern-
ment of India has come roundg to A
position which further relaxeg the
FERA by means of 1ssuing new gwde-
lines which naturally take away &l
the ngwdity or stsictness of the FERA
that was even existing before?

SHRIMATI SUSHILA ROHATG!
It 13 not a fact that within a month or
so of this, the Government of India
has come roung to duluting or rlax-
ing the provisions of the FERA. It
1s only a coincidence because various
exercises, reconsideration and review
of the FERA, as I call it, have been
Foing on for aver a year Al thege
matters have been before the Govern-
ment beforehand Therefore, there
15 np question of dilution or relaxa-
tion the mgidity of the FERA On
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the basis of experience of the working
of the FERA, certain things have been
examined ang therefore, thess clari-
ficatery things have come.

MR SPEAKER: Is coincidence to-

wards relaxation of the provisions of
the FERA?

SHRIMATI SUSHILA ROHATGI:
No, Sir. These ara clarifications of
the present policy or the guidelines of
the FERA (Interruptrons)

DR RANEN SEN* Thg is wrong,
this 18 misleading the House

Previously, according to the FERA,
dilution to the extent of 40 per cent
was permitted The foreign companies
coulg keep 40 per cent of their equity
cepital According to the new rules,
they are ullowegq to keep 51 per cent

ol fo-eign equity capital Thig ig re~
laxation

MR SPEAKER 1 askeg here whe-
ther there was any relaxation She

says there 1z no relaxation (Inter-
ruptions)

SHRI § R DAMANI I3 it g fact
that come of the relaxation which has
been considereq 1s for export items”

SHRIMATI SUSHILA ROHATGI
These are in consonance with the
present guidelineg of the FERA

MR SPEAKER What are n con-
sonanca®? Is there any relaxation or
not? A specific question was asked
as to whether there is any relaxation.

SHRI PRANAB KUMAR MUKHER-
JEE. May I clariry the position?

S0 far ag the present question is
concerned, it relates to investment
So far ag the operation of foreign
companies 1n this country 13 concern-
ed, it 13 being dealt with two ways.
Farstly, 1n regarg to the existing com-
pames, FERA is there Ag for the
question which relates to future m-
vestment—in what aress future in-
vesment would be allowed and what
will be the conditions..whey they
come into existence, they will come
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within the purview of the FERA The
FERA takeg care of the foriign com-
panies that exist at present, but this
question relates to some sort of ip-
vestment policy decision which s
going to take place in  future. I
think these two things should not be
clubbeq together so far ag the ques-
tion of relaxation is concerned.

AN HON. MEMBER: He is making
it worse.

SHRI PRANAB KUMAR MUKHER-
JEE: I am making it neither worse
nor better, I am only explaininz the
position. So far ag the jnv stment
policy is concerned, it 13 clearly for
the benefit of the country that, where
you may find it necessary—mainly to
bridge the gap in the area of techno-
logy where we are lagging behind—
you must judge individual cases on
their merits.

Regarding the specific question that
has been raised, as to whether we
have made some relaxation n regard
to equity, my answer i1, ‘yes.

Regarding interpretation  of the
guidelines )n respect of certain areas,
particularly for export and for sop-
histicated teckwnlasv, +he existing
guidelines as interpreie] have bren
leid on the Table of the House, there
is nothing new about 1t.

SHRI K S CHAVDA: The Gov-
ernment i, taking a very lenient view
in the implementation of the FERA
with regard to foreign companyes for
the manufacture of non-priority
items. ...

MR. SPEAKER: Don't go to the
operation of the FERA but confine
yourself to the results of the discl{s-
sions at the Couference The Minis-
ter has explaineq the operation of the
existing Regulation Act. 8o confine
yourself to the Conference that iook
place and any matter that might have
been discussed there.

SHRI K. S. CHAVDA: I am refer-
ring to non-priority items like choco-
lates etc.
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MR, SPEAKER: That woulg be
outside the scope of the  question,
Let uz go over to the next gquesniom.
Shri Arjun Sethi.

Advancing of Loan to §.C, and S.T.
under 20-Point Economic Programme

*613. SHRI ARJUN SETHI: Will the

Ministey of FINANCE be pleased to
state

(a) whether there is any proposal
under the consideration of Government
for setling up a separate special .d-
minstrative machinery for the purpose
of advancing loans to Scheduled
Castes and Scheduled Tribes under the
20-point economic programme;

(b} whether the Parliamentary
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes has
recommended to Government in this
regard, and

(c) if so, how far these recommeti-
dations are being 1implemented by
Government?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTIMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) (a)
Whle 1t 1s the accepted policy ot Gov-
ernment and the banking system fo
make bank credit available to the
weaker sections of the community, in-
cluding Scheduled Castes and Schedul.
ed Tribes in an increasing measure,
there 18 no proposal under considera-
tion of Government for setting up s
special administrative machinery for
the purpose of advancing loans to
Scheduled Castes and Scheduled Tribes
under 20-Point Economic Programme.

(b) Yes, Sir.

(c) S:nce the exisiing State agencies
ure capaole of meeting the ypequire-
ments of Scheduled Castes and Sche-
duled Tribes, the seiting up of special
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sdministrative  machinery by na.
Honalined banks i3  hot considered
necetsary.

S8HRI ARJUN SETHI: There is no
denying the fact that under the pre-
sént arrangement, the State Govern-
ment as well as the banking system is,
up to some extent, competent to ad-
vance loans to the Scheduled Castes
and Scheduled Tribes people but, with
the changed times and especially after
the pronouncement of the 20-point pro-
gramme, the Hon Minister wall no
Qoudt agree with me that the present
procedure for advancing loans to the
weaker sections of the society 1s very
inadequate. Moreover, these people
are illiterate as they come from rural
areas snd villages, who do not know
the actual procedure or practice for
getting the loans In this context, I
would hke to know from the hon
Minister what steps have been taken
by the Government to see that peuple
are well educated on procedure and
other conditions to enahle them to get
the loans f-om the bank

SHIRI PRANAB KUMAR MUKIIER
JEE 1 do agree with the hon Member
that the banks should act more vigor
ously, particularly to help the weaker
sections 0f the community, and in my
answer to the prev ous question, |}
haove alreaidy indicated some of the
measures For examp e 1n each bank
we are having some umt to help those
people how to fill in the form and make
them understand the conditions and
other things. But to the question
whether it is necessarv to have a sepa-
rate agency to take care of the pro
blem of the Scheduled Castes and
Scheduled Tribes, my» answer is *no’,
hecause the probtslem 1s so big that we
cannot take care of the problem even
by putting all our strength together. 1
would particularly mention one thing
which the hon. Member would appre-
<iate. In most of the States Financing
Development Pund has heen created
under the patronage of the State Gov-
ernments to take care of the problems
of the Scheduled Castes and Scheduled

Tribes alone, and we are suggesting to
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those State Governments whick bave

not set up thepe agencies, to estublish
them,

Another important point which the
hon. Member would, perhaps, like to
know 18 there 15 a system of differen~
tial rates operating in 265 districts of
the whole country where assistance is
given at the rate of four per cent
interest, and the total guantum of
assistance given 1s Rs 206 crores to
4,685,000 borrowers, and most of these
borrowers belong to the Scheduled
Castes and Scheduled Tribes

SHRI ARJUN SETHI You will
agree with me that, in spite of all
these etforts, which are no doubt very
favourable to the peonle belonging to
the weaker sections of the society,
there are still some gaps whch need
to be plugged so thai the people get
the benefit from the banks and other
finanrial institutions  Considering all
these, the Parliamentary Committee
on the welfare of Scheduled Castes and
Scheduled Tribes recommended setting
up of a special machinery to look into
all these asvects 1In this context, I
would hike to know what exactly are
the special difficult es confronting the
Government in creating {h's special
machinery for the wcaker sections of
the society.

SHRI PRANAB KUMAR MUKHER-
JEE I have never said that there 18
no need There 1s need, it is neces-
sary The whole question i1s whether
we have the capability to do it, The
question 1s not one of creating an
agency the question 1s one of dearth
of funds Wh4en we do not have the
funds, merely creating a separate
agency will not serve the purpose.
Therefore, we are trving to put all the
agencies together to take care of the
problem of the rural areas, which 1
have already explained

SHRI D BASUMATARI' The reply
of the hon. Minister to the main ques-
tion is very disappomting. Whatever
the case may be, whatever the inten-
tions may be, he should not say that
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this Goverurnent has no responsibility
for the development of Scheduled
Castes and Scheduled Tribes. When
the Prime Minister hag taken very
seriously development of Scheduled
Castes and Tribes in the 20.point pro-
gramme, he should not express like
this that they have no scheme or
machinery. It is really very disap-
pointing. Another point is that rural
banks are established in the tribal
areas in the name of 'welfare of tribes’,
and if no concession is given for
Scheduled Castes and Scheduled Tribes
what is the use? At the same time, they
are not at all vocal. Then who will
help them, if the Central Government
give such a reply? 1 want to know
from him whether the Central Govern-
ment has any responsibility or not to
develop the Scheduled Castes and
Scheduled Tribes.

SHRI PRANAB KUMAR MUKHER-
JEE: I most respectfully submit for
the information of the hon, Member
that we have the responsibility for the
development of the Scheduled Castes
and Scheduled Tribes, and the recom.
mendations of the Committee headed
by the hon. Member were considered
seriously. The question is whether a
separate institution, a separate ad-
ministrative machinery in the nation-
alised banks, would alone be enough
to take care of the problem, and my
reply to that is that it is not emcugh.
We have to put all the existing
agencies together for their benefit. The
development of the Scheduled Castes
and Scheduled Tribes is uppermost
in the mind of the Government,

SHRI N E. HORO: One of the con-
stramnts why persons belonging to
scheduled castes and scheduled tribes
are not able to get loan is that the
commercial banks do not loan out to
persons living beyond five miles of the
bank. I would like to know, whether
the hon. Minister is prepared to re-
move this constraint and ask the
banks to give loan even beyond five
miles.

SHRI PRANAB KUMAR MU-
KHERJEE: Jt is ten kilometers,
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but that is not a hard and fest nile.
This point wag also earlier discussed
on the fioor of the Houge snd we have
issued a girective to the banks that.
they can go even beyond this terri.
torial limit, but they should be able to
manage. They have to see that the
srea in which they are operating is
within the operational cfficiency of the
Branch Manager or the Bank. It is no
use extending the area without work-
ing efficiently,

Export of Garmenty by 8.7.C,

*615. SHRI R. N. BARMAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether State Trading Corpo-
ration proposes to set up captive plants
to manufacture garments for export;
and

(b) if 50, the main features 5f the:
scheme with reference to the >jrders
generated abroad and how wil] it
aflect the private trade?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) No, Sir.

({b) Does not arise.

SHRI R. N, BARMAN: May I know,
whether it 18 a fact that because of
the duty relief that this trade enjoys,
many monopoly houses and even
multi-national companies have enter-
ed in this trade of export of garments
and as a result the small entrepreneurs
are bemg pushed out of business? If
so, what steps are being taken to en-
sure that at least in this sphere, the
monopoly houses are not allowed to
enter?

PROF. D. P. CHATTOPADHYAYA:
These large industrial houses are al~
lowed in this trade only if they take
the obligation of exporting 100 per
cent of their manufacture because in
export of garments, it is not only fhe
production which is important, but the
marketing is even more important.
Only this sort of large business houses
have the market tie-up with the toréign
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buyers, Mm they bhave been
aftowéd, but' In a very lmited and
restricied manter in one or two cases
got more than that and it has been
taken care of that the interest of the
ampll units is noi affected,

SHRI R. M. BARMAN; May I know,
whether ¢ is a fact that fabrication
of ready made garments is employ.
ment-orienied and it so, what facili-
tiex like bank loan, accommodation at
cheaper rate non.harassment by DDA
of fabricators etc. are being given so
that more unemployed youth are at.
tracted towards this business and stand
on their own feet?

PROF. D. P. CHATTOPADHYAYA:
There are different schemes of the
banks for unemployed youth. They are
eligible for this scheme alsa There
was some problem regarding the sup-
ply of handloom material, the crape
and checks, from South. This has been
supplied, And there was a complaint
regarding non-availability of power
supply to some of the units. That has
also been taken care of in consultation
with the Delhi Administration.

DR. RANEN SEN: The Minister has
sat] shat only such big business houses
are allowed to export, which are ex.
port.oriented and which have links
with foreign countries May | know,
whether 1t 15 a fact that so long small
business houses or small business
companies were engaged in the pro.
duction of garments and their export?
But now monopoly houses ike Mafat-
lal have entered in this business and
they are not exporting any of their
garments to other countries, but to the
same countries—socialist countnes—
where the small business houses were
exporting? If so, why have the Gov-
ernment  sllowed these monopoly
houses to eénter in this business, which
would eliminate the small business.
men?

PROF. D. P. CHATTOPADHYAYA:!
As 1 have gmid, in the export field it
is not necessarily the size whith s
the main consideration. It is an im.
portant considecation. But the market
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tie-up, as I have sald, and sequaint-
ance with the uptodate fashions and
market surveys are more important
and this 18 not possible for the smaller
umis even if in terms of notional
freedom we permut them to avail of it.
So, they are there. But it will be
wrong to think that in the last 4.5
years it is only the big business
houses that are doing most of this
business. In fact 3000—4000 small
units have come up in the last 2-3
years and, as a result of that, garment
exports have shot up from Rs 11
crores 1n 1971 to Rs. 145 crores cur-
rently and next year it is going to be
Rs. 225 crores It is not because of
the large business houses but because
of the smaller ynit mainly.

SHRI H N. MUKHERJEE Will the
Minister please explain how it can be
that a concern like the Union Carbide,
of all the things, 1s given permission
fo send out Indian garments as ex-
ports” Do I take 1it, :n view of what
the Minister has said that our State
Trading Corporation has not yet de-
veloped either the expertise or the
resources to make sure of our export
markets and to utilise the work which
has been done by our small-scale work
ers, that that the Union Carhide anr
all the rest of that kind of crowd ar:
allowed?

PROF D P CHATTOPADHYAYA.
As I have alreadv said, for acquant-
ance with fashions and demands of the
foreign buvers, foreign tie up 1n res-
pect of marketing 1s absolutely neces.
sary and the Union Carbide and such
other big companies can make the
mitial investment It 1s an integrated
production programme which smaller
umts cannot do. Moreover, there s
a 100 per cent export obligation. Se
they are not disrupting our home
market. As I have already said, not
the STC, but the Handicrafts and
Handlooms Exports Corporation, a
public sector corporation, is doing this
garment export business and they are
not. as if, debarred, They are doing it.

MR, SPEAKER: Mr. Vekaria—not
here.
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SHRI SHASHI BHUSHAN: Wh.t
actout my question?

MR. SPEAKER: It has been trans-
ferred to 12-5-1976. The hon. Mem-
bers, I think, are informed Have you
not been informed? I think you have
not looked into your pavers.

SHRI M. C. DAGA: About 400 of
my questions have been rejected.

MR. SPEAKER: The question is not
disallowed, it has been transterred to
12-5-1976. . .. (Interruptions). Order,
please. Let Mr. Rajdes Sinsh put his
question.

Coffee Export

*618. SHRI RAJDEO SINGH: Wil
the Minister of COMMERCE be pleas-
eq to state:

(a) whether the value of coffee ex-
port during the last decade had regis-
tered an eight-fold increase from
Rs.  71.6 million in 1960-61 to
Rs. 585.3 million during 1974-75; and

(b) whether this increase in value
of coffee export during the last decade
and in the years following wiil be
proportionately maintained irrespec-
tive of the adverse medical opinion
recently expressed about the drinkiug
of coffec?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATII PRATAP SINGH): (a)
Yes, Sir.

(L) During the last few years, there
have been press reports of conflicting
medical opinion on the efiect of coftee-
drinking on human healthh but these
may not have much impact on exports.

SHRI RAJDEO SINGH: Some medi-
cal opinion have reported about the
harmful effects of coffee, I want to
know the name of the country to
which those medicoes belong. I also
would like to know  whether these
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opinions have been inspired by some

agencies marketing other light bever-
ages.

SHRI VISHWANATH PRATAP
SINGH: There were some press reports
in the Hindustan Times one Dr.
Walter Reed saying that coffee would
be harmtul. But there are also favour-
able reports—one Dr. Charles Henne.
kens saying that coffee has no such
harmtul effect. I can assure the hon.
Member that we are interested in our
coffee exports and coffee is such a
fascinating drink that people will sip
it in spite of the fear to their life
even if it be there. though it is not
correct.

MR. SPEAKER: The Question-Hour
is over now.

SHORT NOTICE QUESTION No. 3

Steps to check fire incidents in sub-
urban trains in Bombay Area

S.N.Q. 3. SHRI DHAMANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Rallway Adminis-
tration is taking drastic measures 1o
check frequent fire incidents in stib-
urban trains on both Central Railway
and Western Railway in Bombay avea;
and

(b) if so, the measures being taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT MOHD. SHAFI QURESEI):
(a) A statement is laid on the table
of the Sabha.

STATEMENT

In view of the recent fire accidents,
speciai immediate measures have been
adopted to prevent fire incidents and
to minimise the damage. Some of the
steps taken are as under:

(i) Strengthening the insulation
arrangements on the roof of
the motor coaches.



33 Oral Answers

€ii) Replacing the inflammable ma-
terials wherever used inside
the coaches by non-inflamm.
able material to ihe maximum
possible extent,

¢ii) All the maintenance checks
have been intensified to ensure
no siip-up in checks in regard
to safety devics.

(vi) Providing additional steel bars
on the windows of moior coach
driving cabs to prevent un-
authorised entry into the motor
coach and consequent tam-
pering of the electrical equip-
ment by miscreants.

(v) Thermal gensing deviceg are be-
ing provided to prevent over-
heating in resistance compart-
ments.

(vi) Checking material and luggage
carried by suburban passengers
with a view to preventing in-
flammable material being car-
ried by the passengers in local
irains. In addition, publicity
is given through notices etc., at
beoking windows,  platforms
and through posters.

(vii) Regular public announcements
are beirg made in English,
Hindi and Regional languages
on platforms,

In addition, feasibility of automatic
fire extinguisher is being studied hy Re-
search Dnsigns and Standards Oilice

SHRI DHAMANKAR: I have gcne
through the statement. The steps pro-
posed by the Railways to meet these
Fire incidents may be adequate nor-
mally. Bu: it hag been reporied in
Bombay that these fires are caused
due to sabotage and in that context
1 feel that these steps may not be
adequate. Last week I toured my Dis.
trict of Thana. I was shocked {o learn
at Palghar, Bassein. Thana Kalyan.
workers of sangarsh samities had or-
ganised secret meelings and issucd ins.
truction to take to sabotage and vio-
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lence to paralyse and pressurise the
Government. In that context I would
tike 1o know whether the Railway
Ministry in consultation with the Home
Ministry enquired on .hese lines of
subotage and took necessary s.eps 1o
curd these recurring incidents of fire
in the suburban Trains of Bombay?

SHRI MOHD. S.iaFI QURESHI:;
Wnenever such incidents occur, the
normal procedure to be followed is that
the matter is referred to the Addi-
tional Commissioner, Railway Safety
who enquires into the whole matter.
The findings of the Commissioner
(Safety) are that these fires were due
to certain negligence on ;he part of
the passengers and not due 1o mecha-
nicai defects. The hon. membver hag
asked whether there is any suspicion
that these may be acts of sabotage be-
cause of which incidenis of fites are
taking place. ] may mention that asg
such there is no such evidence, but it
canno{ be ruled out completely, be-
cause the whole matter will have io
be looked into. After the final findings
are given by the Commissioner of Ra:f.
ways (Safety) if it is found that these
matiers possibly are being caused by
certain extraneous forces, naturally,
further investigation in the matter will
take place.

SHRT DHAMANKAR: After the
ghas,ly and disastrous ire near
Matunga Station about 40 persons have
been kilred: Nearly every week there
is an incident. Even last week there
was an incident bhetween Mahim and
Matunga stations of {the Western Rail-
ways. The Raiiways have pow tuken
steps to make an announcement cn
the Railway static s which wiil assure
the travelling pa scngers tha; there is
no danger. But now what has hap-
pened is that immediately on seeing
sparks from the pantograph or short
circuits, passengers get pan.icky and
confused and they ‘ump out of the run-
ning trains and get killed under runn-
ing train o~ the paral’e; {racks. I
would like to know whether the Rail-
way will put up posters in all the com-
partments what to do and what not
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to do 1€, ‘dos and donts’ 1n case of
fire in the trains,

SHRI MOHD. SHAFI QURLSHI:
Before coming to the Parliament, 1 was
myself yesterday in Bombay, I .ns-
pected tbe burnt coaches and also de-
monsiration of the pentographs bemg
lowercd and being raised. 1t is found
that because of electric equipment
certain sparks, will take place at cer-
tain places. But that is not going to
cause any danger. A regular campaign
was started teling the passengers noi
to get panicky. It is frue that bervause
of the spate of incidents one ufter the
sther the confidence of the commuters
has been shaken. Deaths have fuken
place because the passengers jumped
out of the running trains. A regular
campaign has been started through the
radio, press. posters and public an-
nouncement at the Railway Stations to
inform the public that they should not
get scared and should not jump out be.
cause it is going to harm ihem :nd
other persons Besides this there is a
long term programme of provicing
longer insulated roof of fibre glass be-
low the pentograph and also to pruvide
similar matenial in the celling Hund-
ved per cent thorough check is being
carmned out on the working system of
EMU coackes [ am sure, with these
short and long term measures, thes: .n-
cidents of fire will now decrease

SHRI VASANT SATHE The mos!
important th.ng 15 {o restore the confi
dente of the (ommuters There are
certain leaders we know of the c¢rs-
while federation who belleved in «aton.
tage They were ¢ nnected with what
happened in Samastipur. They were
connected recently with what happen-
ed regarhng dynam.te case in Baroda
Putting two and two fogether, we can
come 1o our own conclusion. Some of
these are still underground. I do not
know why the Home Ninsiry 1« not
ahle to apprehend these persons. They
are beh nd the whole campaign, not
only creating sabotage but cresting
panic. Therebv thev defeat the mea-
sures you are falung. How are you
going to combat that. by creafing con
fidence amnong the people. As we sll
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know, there is great rush in these
local trains. What are the methods of
check you have to see that no infia-
mmable material is carried? Ase you
going {o have any cancrete check im-
mediately on a big scale lo be jaken
s0 that the confidence of the travelling
public would be restored? Are such
steps being taken along with the help
by the police, 1 want to know.

SHRI MOHD. SHAFI QURESHI. He
15 quite right in saying that the confi-
dence has to be restored in the com.
muters. That is what is bewng done
today. We know that there are cer-
tain people who d slovate the whole
system We are very vigilant. I can
assure the Hou-e that even people in
compatments are now  cooperating
with the Admimstraton  Of (ourse,
as you will admit, it 18 not nrossible to
have 100 per cent check. With this
couperation of the passengers we were
able to locate many caser and influm.
malle matenals were detected and
taken out of the trains. Therefore
we are very stnict in these matters
So, we ure takinz care of this aspect
of cresting confidence :n the minds of
the people

5 qefey wrow oy : | mrEEn
¥ o Ak ower wwad mwdA
37w gfpm dfr arm ¥ W @
1 fvfyez par fem # el e
¥ oty 4Zme @1 v W fagw
TEIT qTAr AT, W TR ArE v Rewr
wrz or wg g TR w4
e N ¥ wlv aw G X aer
fr WMoY AT TRy W7 AT A o
a1 wEedaw W w1 g A fe om
ar % W & WA e fRoam
¥ AP sherr % o+ &
2frm frYd s w1 @Y ¥
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According to the provisional findings
the fite wax due fo the ignition of .
flammable material which was beng
enrried below the seat level in  the
right-hing side rear and corner of the
compatiment He has attributed this

accident, to negligence of persons other
than rsilway staff.

ot yews wd gy dar v
g T weafle wEr efwe W%
WK ST R oW W W oA oA
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SYI0A T Y {5 a7 3971 ¥ 277
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feqr wrd, TqY wAX ¥ fear w4l
Afpr & qofeaz 41 g 2wd w
fes fis 7 fad adr @ fer
afer ag Wt w5 fr g fafrey
* 9 git wEww W wifege e
¥ g g7 gafea sifge w30 aw
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qRAL § A ITN R aw @
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B 5 A R Af § W w o
¢ fs qlRar 4 smfgg oF &
wifeEs 91 & famrs vt foar §
wifs 3R 339 9@ A@ A
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SHRI ANNASAHEB GOTKHINDE:
Sir, the statemcnt refers to a fact that
il the mamntenance checks have been
intensified to ensure no Lp-up 1
cthecks in regard to safety vevices The
AMlimmster also referred to the mspection
uf the coaches

1 want to know from the Mnister
what 15 the frequency of the inspection
of coathes

SHRI MOHD SHAF1 QURESHI:
‘The coach goes every four days to the
workshop for a normal che k-up There
ts also a reguldr (heckup of hrahes and
other things after fifteen days the pe-
niodie overhaul takes about e ghteen
months So npormally after every four
days the whole codch 14 exarmined in
the workshop

SHRI B V NAIK Sir, may ! know
from the hon Mmnister why this has
been localised in 1espect of Bombay,
particularly, 1in the constituen.y of my
friend Shri Dhamankar and why mn the
rest of the suburban electnic tram sys-
tem—whether in Calcutta or other pla.
ces—such accidents are not occurring.
Does it lead credence to the theory put
fourth by the hon Members. Shrl
Saibe and Shri Shaghi Bhushan that
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these ssbotagey are localised under the
inspiration of and guidance from these
areas?

SHR] MORD. SHAFI QURESHI:
I have already stateg that the sabotage
cannot be ruled out because, some.
times, we find that it can be confirmed

only after a thorough enquiry into the
accident.

Asg I have already stated, a prelimi-
nary enquiry has been made by the Ad-
ditional Commissioner for Railway
Safety and his findings have come. 1
have aiready stated whai the findings
are. 1t is only after the final report
is given by the Additional Commission-
er for Railway Safety that this aspect
will be Iooked into. We are aware of
these things.

)

WRITTEN ANSWERS TO QUES-
TIONS

Non-Plan Expenditure of Central
Government

#607. SHRI SHANKERRAO  SA-
VANT: Will the Minister of FINANCE
be pleased to state:

(a) which expenditure comes under
the category of ‘non-plan’ expendi-
ture;

(b) what was the ‘non-plan’ expon-
diture of the Central Government dur-
ing the last three years; and

(c) the ratio of such expenditure to
plan expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRIMATI
SUSHILA ROHTAGI): (a) A state-
ment is laid op the Table of the House,

(b) The non-Plan expenditure of the
Central Government during the last
{hree years wag as follows:
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(Rs. Crores)y
1973-74 . .. s937
WIS (RE) ., 6964
1975-76 (RE) . . . By63

(c) The ratio of Plan expenditure to
the non-Plan expenditure is as follows:

Plar  Nor-Plan
Experdi- experdi-

ture ture
1973-74 . 29 71t
1974-75 . 3r 69
1975-76 . 32 68
STATEMENT

Expenditure noat covered by the fol-
lowing four categories of development
schemes would be considered qs non-
Plan expenditure during the Fifth Plan
in accordance with guidelines given by
the Planning Commission,

(a) New Development Schemes on
capital account;

(b) New Developmeni schemess om
revenue account (some of these may in
fact be of a capital nature).

(c) Development schemes which are
part of the Fourth Plan but, not being
complsted by 1973-74, a portion of the
expenditure will be carried mto the
Fifth Plan. that is, only that portion of
the expenditure which is expecled to be
incurre@ from 19%4-75 ig counted for
the Fifth Plan;

(d) Development schemes which re-
present additiong to or extensions of
development institufions or cstablish-
ments which already exist and are part
of the normal maintenance vesponsibi-
lities of the Government or which be-
ing completed during the period of {he
Fourth Plan, ghoyld be deemed to he-
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<ome part of the fulure normal main.
1enance responsibilities of tne Govern-
ment. In other words, in each such
<case, expenditure on their maintenance
is committed expenditure not to be re-
garded ag part of the Fifth Plan. Only
expenditure on additions or extensions
«©f the programmes or esfablishments in

such cases will reckon for the Fifth
Plan.

Endianisation of Foreign Companies

*§10. SHRI SOMNATH CHATTER-
JEE: Wil the Mmister of FINANCE
be pleased to state:

(a) whether Government have deci-
ded to reconsider the issue of dilution
of equity holdings in the case of thuse
foreign controlled companies who will

export a certain portion of their pro-
duction; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OP FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (Db).
Yes, Bir. Government have reconsi.
dered the issue of dilution of equity
bolding of foreign companies which
wil]l contrnibute to exports Parts (b),
X¢) and (d) of the annexure {5 the state-
ment on “Clarification and Amplifica-
tion of Gruidehines issued for adminis-
tering Section 29 of the Foraign Ex-
change Regulation Act, 1973" (laid on
the Table of the Lok Sabha on the 15th
April, 1976) explain the pogition in this
regard.

Civil Aviation Clubs

*814, SHRI AMBISH: Will the Mi.
nister of TOURISM AND CIVIL.
AVIATION be pleased to state:

(a) the name; of places in the coun-
iry where civil avistion clubs are
working at present; and

(b) the number of pilots trained by
each of the gbove clubs during the
lagt one year?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL. AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b). Two
siatements giving the required informas-

tion are placed on the Table of the
Sabha.

STATEMENT 1

Names of Flying Clubs

1. Andhra Pradesh Flymg Club, Be-
gumpet Airport, Hyderabad.

2. Assam Flying Club Ltd., Gauhati.
3. Bihar Flying Club Ltd., Patna.

4. Bombay Flymg Club, Juhu Aero-
drome, Bombay.

5. Delm Flying Club Ltd. Safdar-
jung Airpor{, New Delhi.

6 Govt Flymng Training Schoo!, Jak-
kur Aecrodrome, Bangalore.

7. Gujarat Flying Club, Civil Aero
drome, Baroda.

8 The Kerala Flying Club i.td, Civil
Aerodrome, Trivendrum.

9 Coop. Hind Flying Club Ltd.
Lucknow,

10. Madhya Pradesh Flying Club
Civ1l Aerodrome, Indore

11. Nagpur Flying Club Ltd., Sona
gaon Aerodrome, Nagpur.

12. Madrag Flying Club Lid , Madra!

13. Northern Ind:a Flying Club, Jul
lunder,

14. Government Aviation Trainir
Institute, Bhubaneswar.

15. Rajasthan State Flying School,
Jaipur,

16. Coimbatore Flying Club L,
Civi] Aerodrome, Coimbatore.

17. Patiala Aviation Club, Patiala.
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18. Amritsar Aviation Club, Amrit- 22. Karnal Aviation Club, Karnal

s 23. Jamshedpur Coop. Flying Club
19. Banasthali Vidyapith Gliding & Lid., Sonari Aerodrome, Jamshedpur
Flying Club, Banasthali Vidyapith (Bihar),

(Rajasthan). 24. Fastern Madhya Pradesh Flying
20. Govt. Flying Training Institufe, and Gliding Club Raipur.
Beha! tt
la, Calcutta, 25, Ludhisna Aviation Club, Saneh-
21. Hissar Aviation Club, Hissar. wal Aerodrome, Ludhiana.
Statement 1T

Total renlter of tilots. who kave been issued Pilot Iicences by the Flying Clubs duving 1975-76.

S. No. Name of the Club P.P.L. C.P.L.

1 Patlala Aviation Club « e . . 6 5

2 Ludhiars Aviation Club . e . . . . . 3 4

3 Bihar Flying Club . . . . . . . . 2 7

4 Gujarat Flying Club . . . . . . . 16 1

s Madras Flying Club . . . . . . . 12 T

6 Co-operative Hird Flyirg Club, Luckrow S z

7 DetiFlyingClwb  , ., . . . . . . 4 4

8 Karmal Aviatior Club . . . . . . . 3 T

9 Govt. Aviation Trairirg Irstitute Bhubareswer 3 z

10 Ardhra Pradesh Flyirg Club . 4 2

11 Coimbatore FlyingClub ., ., ., . t

g2 Northern I dia Flyir g Club . . . . 6 4

13 Nagpur Fiying Club o v e e e e 2 1

14 Bombay Flyirg Club o 4 e e e e 8 x

15 Co-operative Hird Flyn g Club, Varatra . ' . . 1r .
16 Jamshedpur Coop. Flyir g Club . . B . . 4

17 Govt, Flying Trainirg Institute, Behala . . . 8 ..
18 Govt. Flying Trair ir g School, Bar gslore . . . . 7

19 Madhya Pradesh Fiyirg Club, Irdore . . . . . 3 .

20 Kcrala Piyirg Club, Trivardrum . . . . . 3 o

23 Assam Flying Club, Gauhsti . . . . . . 3 .

22 Amritsar Aviation Club . . . . . . . 1 .
23 Hissar Avistion Club . . . . . . . s

Total . Tm w
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Export of Groundnug Seeds
*816. SHRI VEKARIA: Will the
:mt::nu of COMMERCE be pleased to
ate:

(a) whether groundnut seeds are
being exported;

(b) if o, the quantity of groundnut
seedy exported during the years 1973-
74, 1974.76 and 1975-76; and

(c¢) the names of the countries to
whem exported and at what rate per
metric ton?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir, the HPS (Hand Picked
Selected) variety mainly use for dir-
ect consumption as ediible peanuts.

(b)y and (c). HPS groundnuls were
exported mainly to USSR, Czechoslova.
kia, Yugoslavia, Bulgara, German De-
mocratic Republic, Japan and United
Kingdom. The statistics are given be-
low:—

Qua tity 1n to ne
" ¥.fue ir { kh Rs.

Kerrels Unet Shells Un

Year Qy. value v. lue Qty. v. lue velue
1973-74 . . . 73,840 2,038 3,095 o145 31§ 3444
1974-75 . . . 47,296 2,218 4,689 8.428 338 4.010
*1975-76 1 Apr1}—Dec. 40,050 1,817 4,536 } a9 6b 3,839

7%

- . e e am— ———

Arrest of Smuggiers on Gujarat Coast

*#19. SHRI ARVIND M. PATEL:

SHHI RAGHUNANDAN LAL
BHATIA:

Witl the Mimister of FINANCE
be pleased to state

(a) the number of mechanised boats
and launches operating to apprehenrd
smugglers on Gujarat coast line;

(b) the number of cases detected by
them during the year 1875; and

(¢) the number of persons arresied
and value of articles recovered®

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE).
(a) In addition to several ccnfiscated
boats pressed into service, § Norwegian

*T e totalexports in 1975-76 are estimated toreach 1.00 000 tonres

boats are in regular operation to
apprehend smugglers on the coast line
of Gujarat.

(b) In the year 1975 there were 19
cases 1n which mechanised vessels
were intercepted with contraband
goods.

{c) In the above 19 cases the total
number of persons arrested is 127 and
total value of goods seized 13 Rupees
1.76,91.346/-

Seisure of Cash from the house of an
OMicial of the Income Tax Department

*620 SHRI SAROJ MUKHERJEE:
Will the Mmister of FINANCE be

pleased lo State:

(a) what further steps have been
taken in case No. 1 of item No. 4 of
the quarterly summary report of the
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C.B.I. for the period ending June, 1978
in which case the house of Assistant
Commissioner of Income Tax, Bombay
wag searched and Rs, 1,14,600 in cash
wag recovered from a locker of a
bank; and

(b) the causes of delay in the in-
vestigation of this case and in institut.
ing a prosecution?

THE MINISTER OF S8TATE IN
CHARGE OF DEPARTMENT OF KE-
VENUE AND BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) lhe
CB.L is still conducting investigation
of the case; and

(b) As the case, inter alia, involves
sllegation of possession of assets which
are disproportionate to the known
sources of income of the officer, the in-
vestigation entails protracted enquires.

Amount payable by Jute Mills to
J.C1.

*621. DR. RANEN SEN:
SHRI INDRAJIT GUPTA:

Wiii the Minister of COMMERCE be
pleagsed to state:

(a) whether J.utc Corporation of
India has to realise more than rupees
seven crores from the 64 Jute mulls:
and

(b) if so, what steps Government
have taken to realise thiz amount?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(@) Yes, Sir.

(b) Action taken against the Mills in-
clude exclusion from back-to-back
agreement for 1975-76, inatitution of
arbitration proceedings, regulation of
further supplies on the basis of realise
tions, forcing the Mills to come to
phased repayment programme and pre-
ssurising recalcitrant Mills through
their Bankers.

APRIL 0, 1978

Written Answers 48

Bank Loan Facilliles to Weaker Seo-
tieng of Soolety ¢ Resettioment Sites

*g22. SHRI M. KATHAMUTHU:
Will the Minister of FINANCE be
pleased to state;

(a) whether Government are yro-
viding bank loan facilities to weaker
sections of society for construction of
houses at the resettlement sites;

(b) if so, salient features thereof;
and

(c) the total amount disbursed by
banks go far for this purpose?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢). Public sector banks' parti-
vipation in the national housing pro.
grammes {akes the form of subscrption
to the bonds and debenturas of State
Housing Board which undertiake hous-
ing projects for low income groups.
Besides, some of fhe public sertor
banks have started advancing indivi-
dual loans to the landless labour and
other weaker sections of the commu-
nity, who are being alloited house
sitas by State Governments under 20-
Point Economic Programme.

2. Latest available data indicate that
as at the engd March 1974, public sec-
tor banks have invested Rs. 30.18
crores in the bonds and debentures of
State Housing Boards. As rcgards in-
dividual loang to weaker sections of
the scciely for construction of houses
at reseitlement sites, the present system
of data reporting doegt not provide for
collection of data relating to banks'
advances 1o such specified categories
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Actamulation of Cazgo at Deiby
Alrport

*623, SHRI B, 8. BHAURA: Wil
the Minister of TOURISM AND C1VIL
AVIATION be pisased to stale:

(a) whether g large quantity of
cargo hag been accumulating at Delhi
Auport;

- {b) it so, the facts and reasons
thereof;

{c) whether Air India did not take
any effective steps to give a boost to
cargo movement in such a gituation;
and

(d) it so, the reasons therefor?

THE MINISTER OF STATE IN 1HE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA
PAL SINGH): (a) to (d) The backlog
of cargo awaliting airshipment at Delhi
18 approximately 500 tons. This has
been created primarily by growth
the expori of readymade garments of
ex-Delhi far exceeding earller estimates
Steps are being taken with the co-
operatwon of all airlines including Air
India, to clear the accumulated cargo
as well as to meet the increasing
demand in future.

During the period December 1973 to
March 1876. Air India uphfteq 1566,
tonsg ex-Delhi, by operating 22 sub-
charters in addition to normal flights.

The guestion of providing cargo upe
Kft capatity to match growing demand
§s kept constantly under review.
Mainly as a conseguence of this, the
total uplif{ from Delhi by all airlines in
the period December 1975 to March
1976 was €800 tons.

Pricey of Consumer Goods

*624. SHRI 8§ C. SAMANTA:
SHR1 C. XK. CHANI'RAPPAN:

Will the Minister of FINARCE be
pleaged to state:

(a) whether during the last year
prices of only certain items have come

50

down while prices of foot wear, tooth
paste, tea and other consumer goods
are still high; and

(b) it so, the steps Government pro-
pose to take to bring down the prices
of these items too?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG1): (a) and (b). The
falling trend in whole-sale prices notice-
able since the last week of Seplember
1974 has continued, by and large,
throughout the past year. Thus, the
Index of Wholesale Prices (196162
100) ag 289.1 for “he week ended April
10, 1876 ig 6 per cent lower than the
level obtamning a year earlier. Similar-
iy, the Consumer Price Index (1980~
100) for February 1976 is 10.8 per cent
lower than for the corresponding
month of 1975. A decliae uniformly in
all commodities is, however, not to
be expected, and in fact, the prices
of certain commodities may rise even
while those of others are tending to
fall. The Governmens therefore, keeps
the price mtuation under constant
study, and takas remed;al measinres
as and when necessary. For example,
fiscal and monetary discipline is be-
ing strictly enforced while the De-
pariment of Civil Supplhies is keeping
a close watch on the prices, supply
ang distribution of a number of essen-
tial commodities with a view to en-
suring that artificial scarcity is not
created and consumer are not exploit.
ed thereby
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Meeting of Indo-British Joint Com-
mittee held in London

*826. FHRI C JANARDHANAN:

SHRIMATI PRAVATHI XRI-
SHNAN

Will the Mimaster of COMMERCE be
pleased to sta.e

(a) whether 3 meeting of the Indo-
British Joint Committee was held in
London recently, and

(b) if g0, the subjects discussed
therein and the putcome thereof”

THE MINISTFR OF COMMBRCE
(PROF D P CHATTOPADHYAYA)
(a) ar (b1 The Indo-British Eco

nomic Commutiee was set up through an
Exchange of Let‘ers betwecu Com-
merce Minister and Mr Peter Shere,
the British Seccwetury of State for
Trade during the latters wiat to
India 1n Januar; this year In terms
of these lettars the Corunitiee has
appomted two sub-Committees the
first concernad with issues of bilatrrai
economic relations and the second with
industrial cooneration  technological
coliaboration and investment

2 In preparation for the first meet-
ing of the Indo-British Economic Com-
mritee at the Ministorisl level schie-
duied to be held in June, 1078, meet-
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ings of the fwo sub.Commitiees were
beld In London from 5th to 8th April,
1878,

3. At the meeting of the sub-Com.
mittes on bilateral {rade, the two sides
agreed that thare was scope for ex-
pansion of Indian exports fo
Great Britain and Indiap imporiz from
Britain. To this end, the two sides
agreeq to ecxplore the possibitilies of
jong-term supply arrangements for
certain commodities. Ihe U XK, side
also agreed to continue a duty-free
quota of 200,000 sq. yards for Indian
sitk handlooms for 197€ The B:itizh
side also agreed to xeep in mind the
International  implcaticns of fixing
ceilings on the retail price of tea,
particularly for suppliers of high grade
tea like India.

4. In the sub-Committ2e on :nvest-
ment and tecanological and industrial
collaboration areas were identified
where Indian and British concerns
could jointly undertak: projects in
thirg countries It was felt that an
institutiona] arrangement to facilitate
exchange of information c<houl: be
evolved ‘There wa- alss a general
discussion on 1nvestment polices 1
the two ~ountrics

5. The recommendations and cop~
clusion of the two sub-Commitiees
would be considered by the main Com-
mittee af 1tg June meeting with a
view of drawing up « programme for
the expansion and diversification of
two way trade and sterengthenimmg bi-
lateral cooperation m industrial and
technological fields,

Investment of Foreign Capital

*627. SHRI PROBODH CHANDRA:
SHRI P. GANGA REDDVY:

Will the Minister of FINANCE be
pleased to mtate:

(a) whether Covernment are consi-
dering to allow flow of foreign capital
in select aress; and

(b) it so, the areas in which the
foreign investment will be confined?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Government's policy tewards foreign
investment continues tv be highly
selective and aims at fliling technolo-
gical gaps anq evxpanding exports,
Government would ltke foreign invest.
ment to funciion a3 a vehicle for the
import of sucy technology which can-
not be secured on an outr'ght pur-
chase basis or , limited duration
royalty agreement,

Overhauling of Purchasing system of
Purchase Organimations in Public
Sector

2946 PROF MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state

(a) whether the structure, func-
lions and procedures adopied bv all
purchase organisations in the public
sector are proposed to be overhauled
with a view to overcoming the prob-
lems faced by them as well as by the
suppliers; and

(b)Y 1f so, the salient features of the
proposal?

THE MINISTER OF FINANCE
(SHR1 C SUBRAMANIAM) (a) There
1s presentlv no specific proposal to
overhaul the structure, functions and
procedures adopted by all purchase
orgamsationg in  the Public Sector.
However, depth stuches are undertaken
by the two High Level Committees on
Inventory Control, headed by the
Director General, Bureau of Pubhc
Enterprises, in selected enterprises
and the recommendationg made by
these Committees regarding any reor-
ganisation ang procedural (hanges are,
after their acceptance given efiect to by
the public enterprises concerned. In
addition to this, guidelines/irstructions
on various aspects of fganisations,
functions and procedures to be adopt-
ed by the purchase organisations of
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‘the public enterprises are also issued
by the Bureau of Public Enferprises
Jrom time to time.

(b) Does noti arise.
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“White Paper by Britain on its Foreign
Ald Policy

2948. SHRI NOORUL HUDA: Will
4be Minister of FINANCE be pleased
40 state:
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(a) whether (Government's attention
hag been drawn to the news item
wherein the British Government %ad
issued a white paper spelling out its
foreign aid philosophy and promising
ald to “poorest” countres like India
and Bangladesh where per capita in-
come is lesg than $200 per year; apd

(b) whether our Government has
been offered any such aid by the Gov-
ernment of U.K. recently?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a; Yes,
Sir. With effect from 12th June 1975
the aid extendeq by the British to the
developing countrie. with a GNP per
capita of under § 200 has been in the
shape of grants. This chauge in the
British aid policy was also incorpcrat-
ed in a White Paper published by the
British Government on “9th October
1975

(b) Grantg amounting to § 126.80
million have been extended by Britain
after the announcement of this policy
to India. This Includes ¢ 55060 mil-
lion as project aid, ¢ 6000 milhon as
non-project aid and £ 11.20 million as
Debt Relief.
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Adwministrative messurey suggosied by
Expoty Gromp appuinted by RBI re-
garding Agricuitural Credit

2930. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

{a) whether the Expert group cons-
tituted by the Reserve Bank of India
in ity report suggested administrative
measures with regard to agricultural
credit;

(b) it so, the recommendationg ac-
cepted 50 far by his Ministry to expe-
dite the cre it needs of the farmers,
and

(¢) the stups taken by his Ministry
ang the instructiong issued to the
commercial vanks in this regard?

THE MINISTER OP STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)* (a)
to (¢) The Expert Group cn Stiate
Enactments having a bearing on com-
mercial Banks' lending to rgriculture
appointed Ly the Reserve Bank of
Ind)a, made some recommendations re.
lating to various adminmstrative mrea-
sures, apart from legislative measures,
to be imple nenteg by the State Gov-
ernments These administrative mea-
sures relate to bringing of land re-
cords uptodate. recording of share
croppers and ofher informe] tenants in
the vrevenus records, 1ssuz of pass
books to agiiculturists, exempted from

" payment of stamp duty, registration

fee, non.encumberance  certificate
charge., ang increase in the number of
centre. for creation of equitable mort-
gages Following repeated requests
from Goverrmeut of India ang the
Reserve Bank of India, most of the
State ‘Goveinmenty have taken action
fo ymplement the administrative mea-
sures in varying degrees to help
smoothen the Bow of agricultura) credlt
from commaercial banks.
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Implemeniation of 20-Point Econemic:
Programme by SBI in Rursl Areas of
Madhys Pradesh

2051. SHRI MARTAND SINGH, Wil
the Mmister of FINANCE e pleased
to state:

(a) the steps the State Bank of
India is taking to implement the 20-
point economic programme in the ru-
ral areas of Madhya Pradesh; and

(b) the progress of its schemes in
the State, districtwise?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE). 1a).
The State Bank ot India have reported
that their branches 1n Madhva Fradesh,
as in other areas have been advised to
provide financia]l assistance to ypeople
setting up and running fair price
shops, to meet the long term and short
term financial requirements of the
landles; labourers who have bLeen al-
lotted land by the Government and to
assist those released from bonded labour
to take up productive activities alhied
to agniculture Bank's branches in
Madhya Pradesh are also andeavouring
to increase the flow of credit into rural
areas in the form of loans against gold
and «lver ornaments, loans to Sche-
duled Castes and Scheduled Tribes for
productive endeavours at concessional
rates of interect, loans for small em-
ployment ventures under Halt-a.mﬂli.on
Jobs Programme and Rural Industries
Project, and the like for meeting the
credit requirements of these areas in
an ncreasing measure The Bank Fas
also reported that Minor Irriwation
Development Schemes have been (volv-
ed for implementation throvgh their
Agzicultural Development Branches in
Madhya Pradesh For financing of
Kosa weavers the Bank has mesde ar-
rangements with Madhva Pradesh
Textile Corporalion. Besides oirect
financing of handloom weavers hae alse
starfed. The Bank is mairtaining
close liason with the State/District
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«authorities for identifying and ussist-
ing beneficiaries of the 20.Point Fro.
gramme in difterent sectors,

(b) Information to 1ihe extent
available, ig being collected aad will be
laid on the Table of the House.

Construction of Hotels in Punjab

2952. SHIR1 MOHINDER SINGH
+GILL: Will the Minjster of TOURISM
AND CIVIL, AVIATION be pleased to
-state:

(a) whether a large number of
hotels suitable to accommodate
‘foreign tourisis are to be built in the
.near future all over the country; and

tb) if so, how many of these hotels
will be built in Punjab and where?

THE MINISTER OF STATIE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir The Fifth
Five Year Plan of the India Tourism
Development Corporation. a rubhe
sector undertaking includes provision
for the comstruction of hutels, motels
ang cottages suitable for foieign tou.
ristg al 3 number of places of tourst
importance in the country. The pr-
vate-sector is also encouraged to tet up
more hotels of this caiegory Ly means
of various incentives offereq 1n the
form of fisca] reliefs, financial assist-
ance 1n 'the form of institutional loans,
priority ~onsiderations fo: essential
.requirements, etc.

(). Of the India Tourism Develop-
ment Corporation’s accommodation
projects, one S0-room 2-star motel is
planned at Amritsar in Punjab. The
project, however, will be taken up for
implementstion subject to availability
of funds und satistactory feasibility
study.

APRIL 30, 1076
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Black Money andl Jewellery in possts-
sion of People ehpnged in Mim
Industry

2953. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of FINANCE
be pleased to state:

(2) whether a few persong engaged
in Indian film industry either gg studio
owners or producers or directors and
distributors, have been found in pos-
sesion of black money and jewellery;
and

(b) if so, what action Government
took against them?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Complete details 1y res-
pect of the specified categores of per-
sons are not vreadily available As
per present imformation, wittun the
charges of Commissionerg of Income-
tax, Bombay City, West Bengal and
Tami] Nadu, Income.iax authorities
have conducted search and seizure
operations in 12 cases of persons con-
nected with the film indu-trv during
the financia) years 1073-74, 1971 75 and
1975-76. Ca-h, jewellery, silver-ware
and books of account etc have been
seized. Action ag calleg for under the
law has been/is being taken.

During the last four fnancis! yvears
endeg 81-3-1976, prosecutions in thir-
teen cases connected with the film in-
dustry have been launched for con-
cealment/IPC offences.

Committes on Adjustment of Fights
at International Alrports
2954. SHRI RAM PRAKASH:
SHRI P, GANGA REDDY:

Wil] the Minister of TOURISM ANy
CIVIL. AVIATION be pleased to state:

(a) whether his Ministry bag ap-
pointed a standing committee o re-
commend appropriate adjustments in
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e schedules of foreign airlineg to av-
d bunching of flights at the interna-
nal airporis in Delhi and Bombay;

(b) if so, the composition and furc-
ns of this Committee; and

(c) 'the adjustmentg that are going
be made particularly at Delhi and
mbay airports?

THE MINISTER OF TOURISM 7 ND
VIL  AVIATION (SHRI RAJ
\HADUR): (a) Yes, Sir. A Standing
ntral  Scheduling Committee has
en set up by Government to study
e problems pertaining to bunching
fights at International Airports.

(b) The composition ang functicns of
> Committee are as follows:i—-

1pIsTtion

Director-G=reral of Civil

viatio ", New Delhi Chairman

fofOp rations,I terrational
i~ports Authority of I-dia,}

[ew D:thi Member
& 1
>d1l- e Coordi ator, Air-India,
ynhy . Memb:rj
yaty Di{ecfor, R gulatiors &
iformyion, Civil Aviation
 partmernt Member
Secretary
nctions:

I'o examine the draft schedules of

airlines operating scheduleg inter-
ional air services at Bombay and
lhi .with a view to see whether the
oposed timings are within the capa-
7 limits of the airports.

[0 advise the representative of Air
lia on the Committee 13 persuade

airlines to make approgriate
inges by their schedules as may be
ind essential to avoid bunching of
hts consequent to a finding that
ring any particular periog the pum-
- of aircraft on the ground at a time
uld be such as to exceed the capa-
7 limits of the concerned airport.

To review the action taken on the
recommendations submitted by the Air-
port Utilisation Committees at Bombay
and Delhi as may be found necessary.

(c) All carriers meet together under
the auspices of International Air
Transport Association twice every year
to discuss their schedules. Air India
Representative who attends thece meet-
ings to cleay their schedules coordi-
nates and suggests changes and altera-
tions on the besis of briefing from the
Director General of Civil Aviation and
Internaational  Airports Authority of
India. The winter timetable for the
year 1976-77 will be discusseq from
1st to 4th Jure 1976 at the forth-coming
IATA time-table meeting. The carriers
passing through India will submit their
schedules to the Air India. Xepresen-
tative two weeks before the 1veeting,
who will hold discussisns on these
schedules with the Director General of
Civil Aviation and International Air-
ports Authority of India ang inform
the carrier about the changes, if re-
quired, at any of the airports in India
where there js bunching of flights at a
given time.
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Operation of Bombay-Kolhapur Alr
Route

2957. SHRIMATI PREMALABAI
CHAVAN: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state,

(a) whether Government have ge-
cided {o open Bombay-Kolhapur rou-
te to private airline operators; and

(b) if go, what is the approximate
date of starting operation and frequen-
cy of the proposed service by private
operator?

THE MINISTER OF TOURISM AND
CIVIL AVIATION {SHR! RAJ BAHA-
DUR) (a) and (b) Bombay-Kolhapur
1$ not one of the nine coutes which
were thrown gpen for operatitn of air
services by Private Operators How-
evet, as Indian Airlines do not operate
on this route there 18 no nhjertion fo &
Prvate Operntor operating mr services
on this route,

Aip Works (India), Bombay, were
permutt~4 to operate day-to-day carge
service between Bombay and Kolbspur
with effect from 26-1.1978, hut they
did not actually operate any service.

Development of Tourist Ceatres in
Bihar

2558 SHR! N L HORO- Win the
Mmister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the particulars of important oen-
tres of tourist attraction in Bihar al-
ready developed during 1974-75;
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(b) the nameg of thase tourist cen-
trew which have potential for develop-
ment; and

{¢) what stepy Government propose
to take for their development?

THE MINISTER OP STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIAITON (SHRI SURENDRA PAL
SINGH): (a) to (¢). The emphasig in
the Central Sector ig on the develop-
ment of those tourist centreg which
stimulate international tourist traffic
to India. With this in view, the tourist
centres being developed in Bihar are
Patoa and selected Buddhist centres
such ag Bodhgaya, Rajgir and Nalanda
which attract a large number of pil.
grims from Buddhist countries.

In 1974.75 the Depariment of Tou-
rism commissioned the preparation of
masier plans (land use plans) ¢f Raj-
bir and Nalanda which are prerequisi-
tes to regulated development of facili-
tieg in these places. These master
plans will be completed during 1978-77.

The India Tourism Development Cor-
poration (ITDC) spent Rs, 13.70 lukhs
on the construction of their Rcception
Centre.cum-hote} at Patna which will
be completed in 1876-77 at a cost of

66

about Rs. 63 lakhs. The ITDC also
proposes to expand its Travellers
g}o::‘e at Bodhgaya during the Fifth

Realisation of Central loan from States

2959, SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to
state:

(a) facts about incresse or decrease
of centra} loans or overdrafts in res-
pect of various Stateg during the years
1973-75; and

(b) the steps taken by Central Gov-
ernment to realise guch loans from the
States and Union Territorieg or tp stop
the practice of drawing overdrafts?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): () A

statement ig laid on the Table of the
House,

{b). Under the Overdraft Regula.
tion Scheme introduced from 1st May,
1972, overdraft on the Reserve Bank is
not to be regarded as a budgetary re-
source and if g State runs into over-
draft with the Bank for more than
seven consecutive working days, its
payments are liable to be suspended.

Statement

States

Adjusted overdrafts of
States 85 on

30-3-74  31-3-197§

48

1. Assam . . . . .
2. B‘Ilt L4 . . . .

3. Guisrat ' . . .
4 Haryars . . . .
5. HimschaiPradesh . .
6. Karrataks . . B .

2 3
(Rs.in crores)

e .+ . 1383 .
1 2 96- 49
. . . . a8

417 10°09
o e e e 7°39
. -« . 167 .

544 LS.—3
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7 Kels . . o+ o o e« o+ . anes 536
8. MadhyaPradesh . . . . . . . 060 8-47
9. Manipur . . . . . R . . 2°0§ 091
10. M‘Jhlllyl . . . . . . . - 038
11, Orisss . . . . . . . . . X 3’83
12. Punjab . . . . . . . 19° 84 22:93
13. Rajasthan . . . . . . . 1:03 11'§4
14, Uttar Pradesh . . . . . 20°75 99° 8§
15. West Bengal . . . 12°'23
Total . . 158-75 271°27
Export of Fish Opiam Cultivation in Bajasthan

2060. SHRI P. R. SHENOY: Will the
Minister of COMMERCE be pleased to
state the value of fish exported frcm
lndia during 1875476 from various
ports, port-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Value of Marine Products exported
from India during 1975-76 portwise, is
as under:—-

Name of Port Value
(Lskhs of

Rupers)

Cochin . . . 6,759
BOmbly . . . 1’595
Madras . . . 1,598
Mangalore . . . 941
Cakutta . . 646
Ratnagiri . . . 233
Visakhapatnam . . 186
Veraval . . . 227
Paradeep . . 157
Tuticorin . . . 63
Calicut . . . 3
Kakinada . . . Neg.
Nagspattinam . . 13
Total . 12,416

2961. SHRI ONKAR LAL BERWA:
Wil the Minister of FINANCE be
pleased to state.

{(a) whether Government have de-
cided to bring land in Rajasthan by
and large under opium cultivation;
and

(b) if so, the area of land brought
under opium cultivation during the
current year?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENU AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Opium poppy has been tradition-
ally grown in Rajasthan, besides the
States of Madhya Pradesh and
Uttar Pradesh under g system of
Government  licencing. However,
with a view to meeting the in-
creasing world demand for Indian
opium. the Government has been mak.
ing some eflorts to increase the area
under poppy cultivation in the zfore-
saig three States,

(b). The area of land brought under
opium cultivation in Rajasthan during
the current year ig 15,8368 hectares,
approximately,
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Indusirial Recenstruction Corpors-
thon of India

2082, BHRI R. 8. PANDEY: Will the
M!“;x.hm of FINANCE be pleased to
state;

(a) whether Industrial Recons-
truction Corporation of India is run-
aing out of tunds; and

{b) if s0, the reasons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHR1
PRANAB KUMAR MUKHERJEE): (a)
and (b). No, Sir. The requirements
of Iunds of the Corporation for its ope-
rationg are constantly reviewed by
Government in consultation with the
IDBI. To the extent the Corporation
is not able to raise its resources by
increasing its capital op through bor-
rowingsg from the market budgetary
support is given by Government.

The existing fund position of the
Corporation as on 31-3.197g is that it
has resources of the order of Rs. 31
crores against which commitments ag-
gregate to Rs 3084 cores (irclusive
of actual disburssements of Rs. 24.32
crores). The Centra} Government has
provided a sum of W& 2.50 crores in
the 1976-77 Budget, as a Central loan

qoeTd dw @ Tewst o e dw v
ot sy ot

2963 ot arqem wfirere : wr
faw’ sl w Ty ot ot B f

(%) w1 querd da & qotw
el Wy Wl ey wrd fmw @
ey w7 wivw Aty wfr ¥ 9
nE;

(w) =fe gt @t N s
e o Swar way § AT veds W) o
frenft wor vflr wsar §; i

() rgew Y gere e ¥ qu¥
& Porg =eeTT T A vy oY ar
& y?

awer ot afen fawer @ sard
o ot (s o gwre qelf) ¢
(%) W% (@), W0y gowre &
6T sva ¥ wlfwszra wady wrdeve
o P s & e G
% o, qemr ey Afga waa7 39%
'ﬁrﬁramﬂm gfcasaferat
ot v afafsas &5 ¥ weag
THT- 2 WTHTT I, HH AT FAE )
aFT WY govelt & wed oy
Y Frgedt vl a7 g g el
g az fr faur @ mwEW & a9
fasry w1 wfgwrT @ar §1 5w 1w
! AFz-vo gfand  wor TR AN
qETY A & XD QEST AT WY AT
iRt T A gE d
wer w1 ave 41 ¥ whr wo¥r aragt
#Y 477 FTF ¥ gAeH TN

(7) s A SR ¥ W Q@
sfassrt ¥ feafar #1 qg8 T3 & foly
wE ymy ey § forrer gew @

(1) serewar § afy

(2) @iy Fw X 3e9TRT W
# el

(3) o T ma § w0
(4) wed wrafrs o)



n Written Answers  APRIL 30, 1076  Written Answers 73
T § W = e (1) vem  (afR) i

- (R0 %o) werar (wey) # ot et

2964. <t v fat ‘W : wpreT W W Y ¥ o s

it shwe o e ¢ ¥4 % ot 1970 ¥ ¥ qE Frowy

w7 wifey walt 7% xR O § (3) T Frard dftgewer

&% fr:

(%) #r aTF W wrqw ¥ &
ey feafty ¥ 2ax srpaeama ¥
¥ g frog & Ty & 9 & searaq
# a%AT AT T Y § Fored e
tow sl § AEta wwAar ¥ A A
g

(@) =¥ g, #t w1 qET A OF
at foreq & € o & AOET & frwTa &
{13

() afz at, Y A A
oy §?

nfaw e § gt (s
femre oy fog) @ (F) ot ety
(&) W (7). 37 zAC waTATT ¥,
TN X & AF N oF fadw Fw7
e darT A § ford ooy & ot 9z T
/(AT & 1 T g ofeww F -
TR & yFL qF F aforge A5 SN
gt fgwrera 9} faaely oy Hagaram &
fmy &1 @ T g A 8 dofS
U X & diai § nfafsas w9t
AT IS T e G v § o w7
ot aF YERr A g v @ any

2. fgaram & @ fauslt @
¥ farta gt €Y ofr 27 & fay Wk
T T AFEATHT 3) g7 F¥ & o,
ot fasre @ waeawl ¥ 33 wwd §,
e % ¥ freafafar qorg
t %g:...

& fay Teg geerd o srifee

120 #fEF qra qav 40 =ATAE Uy
% winfas  fed o 3% &)

3. wfgT qTere & fNT e
a8 faerfon a1 o & s aw
¥ 39w & fair a3 dwry o oF afe-
oAt yE A §1 WY g A
qiwat Ao & W 3% 1 aw fedte
T TWT VAA T IQTET A9 WY

4. EC 93w, fgwrem Rw M7
e . TR A U gemd W aeR
"y Tret § o) 7w A ofgiwang
FATY Y FAAT 74T §

Defaulting Textile Milis

2965. SHRI S. R. DAMANI: Wil the
Minister of COMMERCE be pleased to
state:

(a) the number and names of tex-
tile mills which have defaulted in
their obligation to produce control-
led cloth during the last year;

(b) whether any mills have pro-
duced cloth below the specifications
laid down for controlled cloth and it
so, their names; and

(¢) the action taken against de-
faulting mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). The information is being
collected and will be laid on the Table
of the House,
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Turn-over of Public stefor Under-
takings

2086. BHRI B. V. NAIK: Wil the
Minister of FINANCE be pleased to
state:

(m) the names of the Industrisl
and Commercial undertakings of the
Central Government which have a
turn-over exceeding rupees one
thousand crore per annum;

(b) whether it is proposed to break
them up;

(¢) whether any studies in regard
to the scale of operation and profita-
bility-cum-ulility and service of
these public undertakings have been
initiated by the Bureau of Public
Enterpnses; and

(d) if so, the result thereof?

THE MINISTER OF FINANCE
(SHRL C. SUBRAMANIAM) (a) Ac-
cording to the provisional estimatesof
performance for the year 1975-76 the
annua] turn.over of the following pub-
lic sector enterprises exceeds Rs. 1000
crores —

(i) Indian Oil Corporation Limit-
ed

(n) Fooq Corporation of India
(b) No, Sir
{c) No, Sir
(d) Does not arise

Raids in Amritsar

2967. SARDAR SWARAN SINGH
SOKHI* Will the Minister of FINANCE
he pleased to state

(a) the names of the individuals
and firms whose offices and residen-
tial premises were raided at Amrit-
sar in the month of March, 1976

(b) the amount of foreign and In-
dian currency seized and details of
their property abroad; and

() what action Government bave
taken against them?

74

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Businesg premises of M/s. Jewel
Houge and ‘Everybody’s Corner’ and
residential premuses of Shr  Hiralal
were ralded by Customs authorities at
Amritsar in the month of March, 1976.

Business ang resudentia) p:emiseg of
Mr. Manohar Lal sonp of Shn Mohan
Lal at Amritsar were also raided under
Customs Act and Gold Control Act
during March, 1976.

Residential premuses of Shri Pawan
Kumar was raided by Foreign Ex.
change Enforcement authorities in
March, 1976

Income Tax Department has not
conducted any raid in Amritsar during
March 1976

(b) and (¢} Ag a result cf the raids
conducted by Customs authorities in
the business premises of M/s Jewel
House and ‘Everybody’'s Corner' at
Amrnitsar, contraband goods such as
synthetic fabrics, electronic goods; and
cosmatics worth Rs 4.800 and Rs 4 600
respectively were seized Departmen-
tal action against the above two firms
is being taken Besides at the resi-
dence of Shr: Hiralal and Mr Manohar
Lal son of Shr1i Mohan Lal did not
result in any seizure

Raid conduceted by Foreign Ex-
change Enforcement authorifies at
the residential premises of Shri Pawan
Kumar did not result in any seizure of
foreign or Indian currency However,
the case 1s stil under investigation
and action as provided under the
Foreign Exchange Regulation Act will
be taken in case any violation of the
Act is primg facie established.

rurchase of Fertiliserg by MMTC

2088 SHRI NARSINGH NARAIN
PANDEY Will the Minister of COM-
MERCE be pleased to state:

(a) whether Minersls and Metals
Treding Corporation as per decision
of the Government of India is pure
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chusing fertilisers from regions other
than East European countries from
1st August, 1075 onwards;

(b) whether Government have
taken any decision on handling of
the purchase of fertilisers with fore-
ign producers directly so that the
middlemen, agents and suppliers are
altogether eliminmted; and

(¢) whether fertilisers have been
purchased by India through Wood
Ward Dickerson, US.A. Plant and
Food International Inc. USA and
Agricultural and Industrial (Luxe-
mburg) and other companies in 1976,
if so, the reasons therefor and CIF
prices in India, separately paid there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) No, Sir.

(c) Yes, Sir. Purchases of fertilizers
have been made from these parties at
the best possible prices. It will not be
in the business interest of the (Corpora-
tion to disclose the prices paid to them.

Printing of Price on Cloth

2069. SHRI K. PRADHANI: Will the
Minster of COMMERCE be pleased to
state;

(a) whether all varieties of cloth
sold in the market have price print-
ed on them on every metre from lst
April, 1976;

(b) the guidelines to contro] the
price of cloth; and

(¢) whether there is any penalty
for defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (¢). Decision hag been an-
nounced as part of the budget that tex
tile mills will be required to stamp
consumer prices on every metre of

APRIL %, 1076
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cloth, For the implementation of this
decision, operationi! arrangements
need to be properly organised. Neces-
sary action is in process

Fall in Retall Prices of Agricultural
Goods and Industrial Goods

2970. SHRI BHOGENDRA JHA:

SHRI NITIRAJ SINGH
CHAUDHARY;

SHRI SAMAR GUHA:

Will the Minister of FINANCE be
pleased to state:

(a) what is the actual fall in the
retail prices of the various essential
commodities particularly, and the in-
dustrial products since the introduc-~
tion of the budget for 1976-77 keep-
ing in view the geveral concessions
and relief given to the industrialists
and traders in the budget; and

(b) what steps are being taken to
ensure a balance between the prices
of agricultural goods and industrisl
goods?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) The
reliefs given in the Budget for 1976-77
are aimed primarily at the maintenance
ot employment, and thé maximum use
of installed capacities. It ig reportegd
that the pricegs of soaps and deter-
gents, aluminium utensils, pressure
cookers and certain varietieg of dry
cells, cigarettes, electric fans, refrige-
rators and TVg have come down.

(b) The balance between the prices
of agricultural and industrial goods
was seriously disturbed during 1972.73
and 1973-74. This balance has now
been restored by the decline in agri-
cultural prices since October 1974.
However, the interestg of farmers are
being protected through support/pro.
curement prices, as also through s re-
duction in the prices of inputs, like
fertilisers.
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Werid Bank Aid for O8 Explesation

2071, BHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased
to state:

(a) whether World Bank plans to
ald developing nations in oil explo-
rations; and

(b) it s0, o what extent our coun-
try is expected to be benefited by
the proposeq aid?

THE MINISTER OF FINANCE
(SHRI C. BSUBRAMANIAM): (a)
We are not aware of any such deci-
sion,

(b) Does not arise.

Purchase of Rallway Wageng by Yugo-
siavia

2972. SHRI S. M. BANERJEE: Will
the Minister of COMMERCRE be pleas-
ed to state:

(a) whether Government of Yugo-
slavia has been negotiating with
Government of India for purchasing
Railway wagons; and

(b) if gso, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCRE (SHRI
VISHWANATH PRATAP SINGH)
(a) No, Sir.

{b) Does not arise.
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Production of Cheap Gamments

9074. SHRI VAYALAR RAVL: will
the Minister ¢f COMMERCE be pleas-
ed to state whether there is any pro-
posal for mass scale production of
cheap garments?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR]
VISHWANATH PRATAP SINGH):
No, Sir.
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Agreement with Yugeslavia on Joint
Ventures

2976. SHRY JAGANNATH MISHRA:

SHRI M RAM GOPAL
REDDY:

Will the Minister of COMMERCE
be pleased to state:

Written Answers 8o

() whether sn siieement on Jolist
Ventures has recently been gsigned
with Yugoslavia; and

(b) if »o, the salient features there-
of?

THE DEPUTY MIMISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISEWANATH PRATAP SINGH):
() and (b). No agreement on Joint
ventures has been signed with Yugo-
slavia. However, possibilities of In-
do-Yugoslav Cooperation in Third
Countries have been the subject of
bilateral discussions for some time, At
the recently concluded meeting of the
Indo-Yugoslav Joint Committee held
in Belgrade (29th  February-—-4th
March, 1978) certain prnjects for Indo-
Yugoslav Cooperation in Third count-
ries were identiticd These were main-
1y 1n the fields o# dockyard construc-
tion, cement and manufacture of bull
dozers ‘tractors

Plan o enter Supersonic Alr Travel

by Air India
2977, SHRI BRIJRAJ  SINGH
KOTAH: Will the Muuster of

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Air India plans to en-
ter the fleld of Supersonic air travel;

{b) if so, what are the prospects of
Air India catching the elite passenger
who prefer supersonic journey in com-
parison to the sub-sonic flights spe-
cially with current cumbersome Cus-
tom Clearance procedureg in India;

(c) whether Government plan to
negotiate with countries from which
major tourist traffic to India originates
for g system of ‘Joint Embarkation
and Dis-Embarkation Custom Clear-
ance’ by which the tourist on arriving
at the airport of Dis-Embarkation can
jugt walk gaeross the custom barrier by
handing over the custom clearance
coupon if he hag not acquired any
dutiable item during the flight; and
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¢d) what are the possibilities of such
system, i introduced, increasing the
tourist traffic to India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) sang (b). Air-India

shave no Dlang to purchase supersonic

aircrafy at present,

(c) and {d). Continuous efforts are
made fo streamline and simplify cus-
toms clearance procedures in consul-
tation with appropriate authnrities.

Price of Nataral Rubber

2078, SHRI C. H. MOHAMED
KOYA:

SHRI VARKEY GEORGE:

Will the Minister of COMMERCE
"o¢ pleased to state:

(a) whether Government have any
long term programme to maintgin the

supporting price for natural rubber;
and

(b) if 30, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Government are sened
of the problem ol stablisation of rub-

_ber prices and the matler is under

t

onstant review,
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Exporg of Gold Jewellery

2080. SHRI DHAMANKAR: Will
the Minister of FINANCEH be pleased
to state:

(a) whether a large number of
orders for gold jewellery are pouring
in from foreign countries ang if so, the
particulars thereof;

(b) what is the gold content of such
jewellery orders and what amount of
foreign exchange will be earned dur-
ing 1976 as compared to the last two
years; and
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(c) what is the value of India's gold
reserves and whether the increasing
exports ordery for gold jewellery is
likely to have any adverse effect on
our gold reserves?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). Export of gold jewellery is
controlled by the Reserve Bank ot
India and such exports are permitted
on a restricted basis, The foreign ex-
change earnings on export of gold
jewellery during 1974 and 1975 were
Rs. 20 lakhs each year. The golq con~
tent of the jewellery exported is plac-
ed over 50 per cent of the value. The
extent of orders in 1976 is likely to be
higher than that of the previous two
years, bl iy is not possible to give
exact estimates of the same.

(c) The value of gold held as a part
of the country's foreign exchange re-
serves is Rs, 18253 crores Cold used
for manufacture of gold jwliry {for
xport will not affct ths rarvs sinc tee
since for this purpose the gold avail-
able in the market is used.

Textile Export Targei

2981. SHRI D, D. DESAI: Wiil the
Minister of COMMERCYE. be pleased
to state:

(a) whether a textile export target
of Rs. 400 crores has been set for this
financial year;

(b) whether a delegation of textile
industry met him in this connection;
and

(c) if so, salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b} No, 8tr,
(c) Dues not arise,

APRIL 80, 1979

Written Answers 8¢ |

Income Tax Seitlement Oonumisstonl i
2082. SHRI K. MALLANNA:!

SHRI 8. R. DAMANI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided to set up an Income-Tax Settle-
ment Commission to decide applica~
tions from assessees for settlement of
caseg and assessments at any stage of
the proceedings; and

(b) it so0, the particularg regarding
the composition and functions of this
high-power body?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI

PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir. .
(b) The Sett'ement Cormmission

shall consist of a Chairman and two
other members A whole-time Chair-
man of the Commission has been ap-
pointed. Pending appointment of
Members of the Commission, two Mem-
bers of the Central Board of Direct
Taxes have been appointed to serve
as Members of the Commission 1n
addition to their duties.

The functions of the Income-tax?
Wealth-tax  Set’lement Commission
will be settlement of cases under
Chapter XIXA of the Income-tax Act, .
1961 anq Chapter VA of the Wealth-"!
tax Act, 1957. |

Availability of Money for Trade to
Clear Accumuinied Stecks

2083. SHRI NITIRAJ SINGH CHAU.
DHARY: Wil the Minister of FIN-
ANCE be pleased %o state:

(a) whether in view of the recession)
in trade and accumulation of Iarge
stockg with trade, Government :
to promote exports for clearing sccu- -
mulated stocks and also make avall-
able money for trade; and
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{(b) if not, what other steps Gov-
ernment propose to take o save the
induatries from crashing?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
{a) and (b). There is no general re-
cesgion in the economy. However, some
slackening of demand has been no-
ticed only in certain sectors of the
industry. Wherever cailed for the
Reserve Bank has liberalised invento-
ry norms in respect of bank credit. As
a result of relaxations made in in-
ventory norms, a larger amount of
bank credit is likely to flow into the
affected areas, However, in view of
the limited resources of tanks and
the various competing demsnds on
them, it is not possible for the com.
mercial banks to tie up large funds on
accumulated stocks for an unlimit-
ed period. Banks finance alone is not
likely to solve the difficulties faced
by particular industries facing de-
mand-constraiat,
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Exemption given to Textile Mills from
obligation of producing controlied
Cloth

2986 SHRI Y. ESWARA REDDY:
‘Will the Minister of COMMERCE be
pleased to state-

(a) whether Government have de-
cided to exempt all textile mills from
the obligation of producing controlled
cloth; and

(b) if so, the {facts and reasons
thereof? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Exemption from production of
controlled cloth has beer given for s
period of one year to those mills, in
the private and the puthe  sector,
which have shtown aczumulated fosses,
after accounting for reserves in their
latest balance sheer.
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{d) As the production of controlied
cloth involves an elemsnt of logs, and
the capacity of weak mills to off-set
such loss by producing non-controlled
cloth is limited, exempiion for a M-
mited period of ohe year has been
justifiably given,

Closure of Textilp Mills in West
Bengal

2088. SHRI TUNA ORAON: will
the Minister of COMMERCE be
pleased to stale:

(a) whether many textile milly in
West Bengal are facing closure; and

(b) if so, the steps taken to tone up
these milis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b), Owing to insufficient
supply of power, mills in West Bengal
are forced to close two shifts of work-
ing every week, but they are not fac-
ing closure.

State level Coordination Committees
for Banking

2989 PROF. NARAIN CHAND
PARASHAR: Will the Minister ot
FINANCE be pleased to state:

(a) the names of States in which
State Level Coordination Committees
for Banking have been set up along-
with the names of such among them
as have included the M.Ps. in these
Committees; and

(b) the namey of Stateg (i) which
have not set up these committees so
far or (ii) which have not associated
MPs on the committees constituted
by them?

THE MINISTER OF STATE IN-
CHARGE OF THE DEP.
OF REVENUE AND BANKING (SHRI
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PRANAB XKUMAR MUKHERJRE):
(a) and (D). Reserve Bank of India
have reportad that according to the
information available with them, State
level Coordination Commitiees have
been set up in all the States except
the States of Manipur, Tripura and
Nagiland and that the present come
position of these Committees which
is .determined by the respective State
Governments does not include Mem-
bers of Parliament,

Visit of the Managing Director of
Cashew Corporation of India to
Muegambigue

2000. SHRI A, K. GOPALAN: will
the Minister 3 COMMERCE be pleas-
| ed to state:

(a) whether the Managing Director
of Cashew Corporation of India recent.
ly visited Mozambique to negotiate the
import price of cashew; and

(b) if so, the salient featureg of the
1esults achieved?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
»fa) Yes Sir. A two-member Delega-
tion comprising  of the Managing Di-
rector angd the Chief Finance Manager
of the Cashaw Corporation of India
* held negotiations with the Joint Dele-
gation of Tanzania and Mozambique
at Maputo and discussions were fur-
ther continued at Dar-es-Salaam dur-
g March 1876.

(b) The Delegation returned with
an impression that differences in re-
gard to the prices had been narrowed
down considerably snd the final cffer,

Lwhich was to follow, would be reason-

able enough to comclude firm  con-
 fracts. The offer actually 1eceived
‘later on, after the return of delegation
to India proved necessitat-
ing further negotiations.

Forelgn Cavital

2001, SHRI RAM BHALAT PAS-
WAN: Will the Minister of FINANCE
be pleaseg to state:

(a) whether foreign investors have
sought assurance from Government
in regard to the safety of invest-
ment in our country; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). Proposals asking for guaran-
tees for “privale foreign investments
are received from time ‘o time from
other countries by Government. Gov-
ermment are not generally in favour
of such bilataral arrangements.

Proposa) to Develop variouy Historle
Places as Tourist Centres in Bibar

2992, SHRI BHOGENDRA JHA:
Wil] the Minwuter of TOURISM AND
CIVIL AVIATION be pleused to state:

(a) whether it is proposed to deve-
lop the historic places like Zhijlyasthan
and Gautamkund in Darbhanga Dis-
trict, Balirajgarh, Bisfi, GifJasthan and
Bisoul (where Rama led by Vishwa-
mitra had halted) as tourist centres in
Bihar;

’

(b) if so, the main features thereof:
and

(c) whether Union Government pro-
pose to advige the State Tourism De-
partment to develop the above places
as tourist centres?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL-
AVIATION (SHRI SURENDRA PAL-.
SINGH): (a) No, Sir,

(b) Does not arise.

R
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(c) ¥ is for the State Government
to determine its priorities for the
development of tourist centres within
the resources availeble for the pur-
pose. In 1976-77 an outlay of Rs, 10
lakhs has been approved for tourism
schemes in the State Sector out of the
approved outlay of Rs, 50 lakhs in the
Fifth Five Year Plan

Sea Food Export

2993. SHRI VASANT SATHE: Will
the Minister of CCMMERCE be

pleased to stste:

(a) whether Government have
identified The gaps In our sea food ex-
port trade and formulated a package
plan to diversify and expand sea food
export during the next thrée years;
and

(b) if =0, outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) Yes, Sir.

(b) There is at present a heavy
«concentration on the export of snrimp.
“There is a lucrative market abroad
for the export of tuna, sardine, mack-
erels, squids, cutile fish, lobsters, etc.
Government have notified a scheme
inviting responses from Indian fish-
ing enterprises to enter intc joint
ventures with foreign fishing compa-
nies in tuna fishery projects. Steps
‘have also been taken to encourage
small mechantised fishing boats to
take up purse-seining for catching
sardines mackerels, etc. Government
‘have permitted 14 Indian enterprises
to import 30 fishing trawlers from
‘Mexico for bottom stern trawling and
also for trawling with outriggers, to
conduct fishing nof only for shrimp but
also for ather varieties having en
export market, Steps are also being
taken to intensify fishing surveys be-
yond 40 fathoms, in order to locate
new fishery resources. New methods
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of processing marine products of va.
rious types are being constantly ex-
perimented upon and developed at
the Central Iustitute of Fisheries Te-
chnology, Cochin, and the Integrated
Fishieries Project Cochin.

» The MPEDA is constantily eagaged
in d%veloping exports of marine pro-
ducts through ass‘stance for moderni-
sation setting up modern peeling
units, inspection schemes, training
programmes, co-ordinated — researclt
programmes,  establishment of cold
storages at ports, market, surveys, etc.

Export of Saccharine

2094. SHRI N. E, HORO: Wil; the
Minister of COMMERCE be pleased to
state the efforts being made by Gov.
ernment to encourage Indian manu-
facturer to export saccharine with a
vie-w to earn foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Government provide the usual incen-
tives on the export of saccharine, and
render other assistance to  industry
whenever required

Indo-Bangiadesh Coal Deaj

2085. SHR1 INDRAJIT GUPTA: will
the Minister o2 COMMERCE be pleased
to state:

(a) whether Indo-Bangladegh Coal
Deal has been finalised; and

(b) it so, broad outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). A contract for supply of
390 lakh tonnes of uon.coking coal
and 10 to 15 thousand tonnes of bee-
hive coke haz been concluded with
Bangladesh Government for supply
during 1976.77.
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Asisn Agricuitureg Survey
2006, SHRI Y. ESWARA REDDY:

Wil the Minister of FINANCE be
pleased to state:

(a) whether the Asian Development
pank has decided to conduct an Asian
Agriculture Survey; ang

(b) if so, facts thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). The Asian Development Bank
had completed “Asian Agricultural
Survey” in 1968 gnd published it in
1969. The Bank now proposes to up
date the Survey, both for the purpose
of improved agricultural knowledge of
the region and for the purpose of
.better guiding the Bank’s operations
in this sector.
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Credit trom IDA for Indusirial
Development

2998. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a) the credit extended by the In-
termational Development Association
(IDA) for Industrial Development in
India;

(b) whether the credit would be
exclusively for medium and large
scale enterprises in selected priority
industries or Small Scale Industries
would also be benefited; and

(¢) it so, to what extent?

THE MINISTER OF TFINANCE
(SHR1I C. SUBRAMANIAM): (a)
to (c). Presumably, this relates to
Industrial Import Credits secured from
the International Development Associ-
ation. TDA has been extending to India
this line of credit, the latest being
for US $200 million. This credit is
utilised for meeting the import re-
quirements of raw materials, compo-
nents and spares for medium and
large-scale enterprises registered with
the Directorate General of Technical
Development or other industries as
notified.

IDA has separately extended a
credit of US $25 million which is
routed through IDBI and can be used,
inter alia by amall.scale industries,
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Retrenchment in Mills managed by
Nationa) Textile Corporation

20909 SHRI HARI SINGH:

SHRI RAM BHAGAT
PASWAN:

Will the Minister of COMMERCE be
pleased to state,

(a) whether about 25000 workers
fhave been thrown out of job from the
mills managed by National Textile
Corporation of Indip recently; and

(b) if so0, the steps Government
have taken for thewr absorption in
other mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir,

(b) The question does not arse.

. Export of Chromity Ore

3000. SHRI ARJUN SETHI Will the
Minister of COMMERCE be pleased to
state:

(a) whether State Government of
Orisse hag approached the Unijon
Government for direct expory of
chromite ore without routing it
through the Minerals and Metals
Trading Corporation; and

(b) if so, the reaction of Central
Government thereto? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir

(b) Export of chromite ore is banned
at present, except for a4 hoc exports
which may be specifically authorised.

oV Umesstuns 2ol -
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Closure of Ton Gardens tn Wesl
Bemgal

3001, SHRI NOORUL HUDA: wil
the Minister of COMMERCE be pleased
to state:

(a) whether seven tea gardeng In
the District of Darjeeling (West Ben-
gal) have been closed and several
others are facing closure; and

(b) the reasong for such abnormal
closures and how many workers have
been retrenched ang laid off?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP SINGH)
(a) According to an assessment made
m 1875, there are about 13 mck/closed
tea gardens in the District of Dar-
jeeling

(b) Some of the factors to which
uneconomic/sick condition of a tes
estate can be attributed are over.
capitalisation, poor labour manage.
ment relations, misapplication of funds
unscientific agricultural practices, mis
management etc No information 1
available 1n regard to workers
affected,

Sick Tea Gardens in Assam

3002 SHRI NOORUL HUDA- will
the Minister of COMMERCE be pleas-
ed to state

(a) the number of sick tea gardent
in the State of Assam and in Cachw
Dnstrict; and

(b) the total number of workers
and employees who have been work-
ing in guch tea gardens?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) According to an assessment made
during 1975, there ave absut 17 sick/
closed tea gardens in the Siate
Assam out of which ¢ are in Cachar
District.
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{b) No information is available In
this regard.

Prosedures for Export of Garments

3003, S8HR!I MOHINDER SINGH
GILL: Will the Minister of COM-
MERCE be pleased to state;

(a) whether Indian exporters have
conveyed it to him that the oroce-
dures they have to go through at the
Indign end need immediate stream-
lining to promote the exports of gar~
ments and the buyers from abroad
attending the Indian Garments Fair
have also complained of delay in the
delivery of goods on orders; and

(b) it so, the stepg being taken to
improve matters in this regard fto
widen our export markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Following steps have been taken
are being taken to remove the bottle-
necks in garments exports.—

(1) Excise duty on
been abolished.

garments has

(ir) Other problems lhike inadequate
cargo space, non-availability of
fabrics of the right quality in
sufficient quantities resulting in
delayed deliveries are also being
sorted out by augmenting pro-
duction of such fabrics and by
arranging chartered flights for
airlifting of cargoes whenever
there is a cargo congestion.

Mesting held by Indo-US Business
Councit

3004, SHRI MOHINDER SINGH
GILL: Will the Minister ot TINANCE
be pleased to slate:

(a) whether, In the light of the
Joint Communique issued after Indo-
US Economic and Business BSub-

5¢4 LS4

Commission some practical steps are
proposed to be taken immediately to
enhance the scope of joint ventures
between the two countries; and

(b) it so, the broad features there-
of?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). It has been agreed that action
along the following lines would be pur.
sued to encourage joint ventures in
third countries:—

(i) providing increased flow of in-
formation to US business m re-
gard to India's technical capa-
bility in various fields and bring-
ing to the notice of the US
business the great scope for
such collaboration arrange-

ments;

(n) visits of US businessmen under
the auspices of the Joint Busi-
ness Council to come to India
and see Indjan technology and
capabilities,

Credit Facllities by Natfonalisation
Bankg to Farmers, Artisang Lahou-
rers and Weaker Sectiong of Society

3005. SHRI RAM PRAKASH: will
the Minister of FINANCE be pleased
to state:

(a) whether some banks, like Pun-
jab Ngtiona] Bank have come forward
to extend easy credit facilities to
farmers, artisans, labourers and
other weaker sections of society in
States ag a result of the suggestion
made by Government to nationalised
banks in thiz regard; and

(b) it so, the names of States
where such loans have been advance
ed?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Alfter nationalisation of
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14 major commercial banks, all the
public sector banks have increased
credit facilities to economically weake
sections like small and marginal far-
mers, agricultural labourers, artisans,
small industrialists and small bus:-
nessmen, retail traders, etc. A differen.
tial Interest Rates scheme has also
been introduced, whereunder the pubhe
sector banks are lending to the weakest
among the weak for productive pur-
poses at a very low rate of interest
viz. 4 per cent p.a. In pursuance of
the implemeniation of the 20-Point
Economic Programme, the Public Sec-
tor banks have formulated various
aother schemes to provide additional
banks credit to economically weaker
sections who have been covered by the
said Programme. Banks are provid-
ing loans under the above schemes in
all the States are Union territories.

Export of Himachal Pradesh Handi-
crafis

3006. PROF, NARAIN CHAND
PARASHAR. Will the Mmister of
COMMERCE be pleased to state.

(a) the amount of foreign exchange
earned from export of Himachal
Pradesh Handicrafts during the last
three years, year-wise; and

(b) the countries where these
handicrafts are in populer demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). As export figures of
handicrafts are not compiled on state-
wise basis, 1t is dificult to indicate
amount of foreign exchange earned
from export of Himachal Pradesh
Handicrafts during the last three
years.
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Oonstruction of Aerodremics

3007. PROF. NARAIN <CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether there are any pro-
posals to set up new aerodromes in
the country during the Fifth Five
Year Plan;

(b) it so, the names of the places
along with the States in which they
are located, where the aerodromes
are likely to be constructed; and

(c) the dates by which the aero-
dromes would be opened to air traffic
in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (c). Proposals for
construction of new aerodromes at
the following places were provided for
in the Fifth Five Year Plan of the
Civil Aviation Department:

(i) Cochin in Kerala

(i) Port Blair in Andaman & Nico-
bar Islands

(1it) Pondicherry in Pondicherry
(iv) Jamshedpur in Bihar

(v} Calicut in Kerala

(v1) Hubli in Karnataka

These proposals have suhsequently
undergone changes due to various
factors and the present position is as
follows.—

Cochin: The proposal to construct
an aerodrome at Cochin was subse-
quently modified as it was decided to
develop the existing Naval asradrome
for Boeing-737 operations by strength-
ening the runway from LCN 20 to
LCN 40 and lengthening it from 5400
feet to 6000 feet. An sxpenditure of
Rs. 70.05 lakbs has been semctioned
for the project.
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Port Blair; A gecisioh on the need
for constructing a new civil serodrome
has beent held over pending Indian Air.
lines Qnal cholce of acquiring an air-
¢raft of the new generativm of jets
capable of operating from the existing
aerodrome at Port Blair.

Pondicherry: The proposal hag been
dropped In view of the change in the
operational pattern of Indian Airlines
and tight financial position of funds.

Jamshedpur: Proposal hag not yet
been formulated.

Calicut: In view of the changz m
the operational pattern of Indian Afr-
lines, the proposal is being modified so
as to provide minimum facilities re-
quired for non.scheduled operations

Hubli: The projecj has been sanc-
tioned but the work will be started
when the funds position eases.

Implementation of Recommendations
of Third Pay Commission

3008, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether theére are any cate-
gories of Central Government Em-
ployees in whose case recommenda-
tions of the Third Pay Commission
bave been accepted and not imple-
mented so far;

(b) if s80. the names of those
categories;

(c) the reasons for this delay in
implementation of the recommenda-
tions in the case of each category of
employees; and

(d) the 1likely date(s) by which
the implementation would be
ensured?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
to (d). Presumably the Question refers
to the implementation of the Third
Pay Compnission's recommendations in
regard to the revision of pay scales.
Most of these recommendations have
been implemented, There are, however

& few categories in respect of which it
has not been possible to implement the
recommendations because the concern-
ed Ministries have been asking for
scales higher than those recommended
by the Pay Commission for reasons
such as the nature of duties and res-
ponsibilities attached to the posts, the
occurrence of certain developments
subsequent to the Pay Commission's
recommendations etc. Examples of
such categories are Teleprinter Opera-
tors in Department of Civil Aviation,
Grades Ii ana III of Division II Estab-
lishment of Survey of India and In-
structional staff in training institutes
under the Director General of Employ-
ment & Training. As this involves
departure from the Pay Commission’s
recommendations, it requires examin.
ation in depth. Efforts are being made
to finalise these cases at an early date.

Workd Bank Assistance

3009. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the names of the projects
undertaken by the State Govern-
ments for which the loans/financial
assistance have been secured from the
World Bank during the past three
years, State-wise, alongwith the
exact amount of loans/financial
assistance in each case;

{b) whether the World Bank has
been approached for loans/financial
assistance in some other projects of
State Governments during the cur-
rent financial year; and

(c) it 30, the names of these
projects?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
A statement (List ‘A’) showing the
projecis financed by the World Bank
and its soft lending affiliate, IDA (In-
ternational Development Association)
is laid on the Table of the House.
[Plaved in Lidrary. See No. LT-10749
1l

(b) and (c). The names of such pro-
jects for which we are approaching



103 Written Answers

World Bank/IDA for assistance dur.
ing the current financial year are
shown in the Statement (List ‘B') laid
on the Table of the House, [Placed in
Library. See No. LT-10749/76.]
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Warehouses for Natural Rubber

3012. SHRI VAYALAR RAVI: Wwill
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government  are
aware of the difficulties of asmall
rubber growers about safe storage of
their products; and

(b) it o, whether the Rubber
Board proposes to provide them
warehouses for gtoring the natural
rubber?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP giNGH):
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(a) sand (b). The Rubber Board has
reported that owing to excess of pro-
duction over consumption, mmall
growers had to keep heavy stocks this
year. However this is not a regular
phenomenon & the Rubber Board has
no scheme for the present to provide
warehouses,

Indin’y Share in Asisp Development
Bank's Projects

3013. SHRI VAYALAR RAVI: wil
the Minister of FINANCE be pleased
to state:

(a) whether India's share has gone
up in the Asian Development Bank
aided projects and contracts during
the last three years;

(b) it so, to what extent; and

(¢) what efforts are being made
to improve the utilisation of the
benefit of the AD.B.?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) The cumulative figures of pro-
curement from India in ADB-financed
projects which stood at $2.576 million
as of 30.6.1972 has reached the figure
of $38.997 million at of 30-6-1975.

(c) Steps have been taken to ensure
timely dissemination of information
on Bank-financed projecis and also to
help our exporters to participate effec-
tively in these projects.

Compensation to Weavers

3014. SHRI D. D. DESAI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have de-
cided to compensate weavers of
hsndloom dhotis and saris for the
losg suffered by them under thg new
textile policy; and

(b) if eo, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b), There is no decision to com-
pensate weavers of handloom dhotis
angd saries as such. However, a deci~
sion has been taken to entrust produc-
tion of dhotis and saris of the control-
led specifications to the handloom sec-
tor. These dhotis and saris will be
solg at the priceg fixed for controlled
varieties, Handloom weavers may
have to be compensated to the extent
necessitaleq by this arrangement.

Rise in Price of Cotion due to Export
of Cotton

3015 SHRI D. D. DESAIL: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government expects
a larger export of cotton this year
than in 1975-76;

(b) if so, galient features thereot;
and

(c) whether cotton prices have
picked up as a resuit of these export
orders?

THE DRPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH): (a)
No, Sir,

(b) and (c). Do not arise.
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Disbursement of World Bank Loan

3021. DR LAXMINARAIN PAN-
DEYA- Wili the Minister of FINANCE
be pleased to state.

(a) the amount of loans given to
the States, State-wise for increasing
irrigation facilities in 1875-76 out of
the loan granted by the World Bank;

(b) whether this loan was disbure-
ed directly through the Cooperative
banks or land development bankg of
the States or was it disburged by the
State through other agencies; and
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{¢) whether the entire amount of
loang has since been disbursed?

THE MINISTER OF FINANCE
(S8HRI C. SUBRAMANIAM):) (a) to
{c). Assistance from the World Bank
for increasing irrigation Iacilities or
for other projecis in the States’ Plans
{s received by the Government of Irndlia,
The Plan assistance to the States, given
in the form of block loans and block
granig enables State Governments to
finance their Plang including the out-
lays required for the schemes aiced by
the World Bank. As regards schemes
financed through institutions like the
Agriculture Reflnance and Develop-
ment Corporatien, the financial re-
quirements of these institutions for the
World Bank assisted schemes are taken
care of in the Annual Plan resources
allocations.
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Tax Evasion in Delhi and Faridabad

3023. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a) whether tax evasion of over
rupees one crore hag been unearthed
in Delhi and Faridabad from a steel
leaf spring ang parts manufacturing
firm; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN.
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)- (a)
and (b)., Income Tax authorities have
conducted search and seizure opera-
tiong in April 1976 at the premises of
the firm M/s Auto Pins, itg partners
ang their close associates at Delhi,
Faridabag and thirteen other places.
The number of premises searched was
more than fifty. As per information
presently available, a number of buoke
of account and decuments efc. Lesides
tash, jewellery and gold of the value
of about Rs. 4 lakhs have been seized.
Gold Control Authorities have heen in.
formed. Thirty bank lockers have also
been sealed.

Large senle tax evasion {g indicated.
Scrutiny of the seized material and
further imvestigations are in progress.

APRIL'S, T Wb, m

Expert of Mandibom Ready-Made
Garmenis

3024. SHRI AMBESH: Will the
Minister of COMMERCE be pleased to
state the foreign exchahge earned by
the country due to export of handloom
ready made garments during the last
three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Foreign exchange earned through ex-
port of handloom readymade garments
during 1973-74, 1974.75 and 197578
(April-January) hag been around
Rs. 50.78 crores, Rs. 74.14 crores and
Rs. 71.78 crores respectively,

Investment from Arab Countries

3025. SHRI NOORUL HUDA, wWill
the Minister of FINANCE be pleased
io siate:

(a) whether certain Arab Countiies
are planning to invest private capi-
tal in India and if so, the names of
thoge countries;

(b) whether Governmenf have ac-
corded permission for such invest-
mentg and if go, the industrial sectors
involved; ang

(¢) to what extent Indian firms
have been associated with such in-
vestments?

THE MINISTER OF FINANCE
(SHR!I C. SUBRAMANIAMj): (a) to
(c). A delegation of the Federalion of
Indian Chambers of Commerce and In-
dustry which visited some West Asian
Countries in January 1875 envisaged
some possibiliheg of Arab Invesiment
in joint ventures in India, 8uch pro-
posals, when received, would be dealt
with in accordance with Government's
foreign investment policy and the as.
pect relaling to associating Indian
firms in  guch joint ventures would
also be given due congideration.
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Financis] Amistance from Norwsy

3026. SHRI NOORUL, HUDA: WwWill
the Minister of FINANCE be pleased
to staie:

(a) whether the Norwegian Gov-
ernment hag recently decided to ren-
der financial aid in the form of grants
fo India;

(b) the terms and conditiong and
quantum of such aid; and

(¢) whether it is meant for speoci-
fic projects and if so, for which
projects?

THE MINISTER OF FINANCE
(SHRLI C. SUBRAMANIAM) (a) and
(b). The Government of Norway has
been extending technical assistance in
the form of grants to India for over 20
years The assistance ig extended on
an outright grant basig without any
particular termg and conditions For
the year 1976 the value of the grant aid
offered i1s Norwegian Kroner 63 imllion
{about Rs, 103 million).

{¢) Norweglan assistance 1s utilized
for mutually agreed projects and pro-
grammeg in such sectors as ficheries

and boatbuilding, family planning,
science ang technology ang forestry
and for the supply of commodities like
fertilizers and paper.

Assistance to Cooperative Fishery
Schemey

3027 SHRI C K. CHANDRAPPAN.
Will the Misier of FINANCE be
pleased to state:

(a) total amount the Agricultural
Refinance and Development Corpo-
ration has given as flnances to the
cooperative fishery aschemes in the
Stateg n 1975, State-wise; ang

(b) to what extent these coopera-
tive fishery schemes were successful?

THE MINISTER OF STATE IN.
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) (a)
The Agncultural Refinance and Deve-
lopment Corporation have so far sac-
tioned 17 schemes for fisheries decetlop.
ment to be implemented in the various
Stateg by the Cooperatives The posi-
tion of these schemes as on February
29, 197¢ 1s as under —

(Rs. lakhs)

No. of Total ARDC Loats

State Schemes TFinrcal  Commit- Drawn

Assistarce  ments upto

Pedruary

1976
X. Origsa . . . . . 1 39 35 ..
2. Goa . . . . R 1 40 36 e
3. Gujarat . . . . 2 198 179 .
4. Maharashtra . . . . 3 180 84 78
4. Andhre Pradesh . . . 1 s8 39 .
6. XKarmataks e s v e 2 208 143 137
7. Kerals e e e s 3 204 154 48
8. Pondicherry . . . . 3 47 34 15
9. Tamil Nadu . . N . 2 104 74 46
Total , . 17 1078 778 324
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(b) The Cooperative fishery schemes
have not generally come upto expecta-
tiong owing primarily to managerial
and various other constraints. The
Agricultural Refinance and Develop-
ment Corporation, on their part, are
taking steps to remove the deficiencies.

Manufacture of Controlleg Cloth

3028. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE bLe
pleaseg to state:

(a) whether Government have de-
cided to reserve the manufacture of
controlleq cloth exclusively for hand-
Joom and powerloom sectors;

{b) if so, the salient features there-
of; and

(c) what steps have been taken to
enable these sectors to face thig task?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
No, Sir.

(b) and (c), Do not arise.

Payment of pension to widows of
Defence Personnel

3029. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased
{o state;

(a) whether pension payments have
not yet been 'made to some widows
of defence personnel who losg their
lives during the 1965 and 1971 hostl-
lities;

(b) it so, the number of such cases
in respect of each of the two years
concerned; and R

(c) the reasons for delay in fina-
Jising the payments?

APRIL 90, 1976

Written Answers 120

THE MINISTER OF FINANCE
(BHRI C, SUBRAMANIAM): (a) All
claimg for grant of pension fo the
widows of Defence personnel who lost
their lives during 1968 and 1971 hostili.
ties have been sanctioned and notified
for payment through the Pension Dis-
bursing Officers of the pensioners’
choice. No complaint for non.payment
of pension by any Pension Disbursing
Officer has been received.

{b) and (¢). Do not arise.

Loang advanced by Nationalised
Banks to Industrial Units

3030. SHRI NATHU RAM AHIR-
WAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of industria)} units
advanced loans by the nationalised
banks during the last thre~ yeais;

(b) the break-up of these loans,
unit-wise and the number of indust-
ria] unitg starteq with these loans;
and

(c) whether Government have
made a survey to ensure that the loan
advanced has been utilized for the
industry for which it had been ad-
vanced?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHR] PRANAB KUMAR MUKHER-
JEE): (a) and (b). Under the present
system of compilation of Basic statis-
tical returns by the Reserve Bank,
which commenced only from Decem-
ber 1972, the classitication of outstan-
ding credit of scheduled commercial
banks is according to occupation and
bank groups and nut unit-wise.

The data indicate the number of
accounts credit limits ang amount
outstanding, as on the last Fridays
of June and December of the relevant
year. The latest available informg-
tion of credits extendeg to industry
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as on the three last Fridays of June
1078, 1978 and June 1974
ate furnished in Statement I, 1 and
It laig on the Table of the House.
[Pinced in Library. See No. LT-
10780/78],

(e) Under the guidelines issued by
the Reserve Bank in March 1971 to all
commercia]l banks regarding their
special credit schemes, the Lanks have
been adviseq to organise adequate
follow up and supervision arrange-
ments to keep track of the end-use of
funds lent by them, and the banks
ensure that the funds lent by them
are not diverteq for purposes other
than for which they are granted.

Pricing of Products of Public Sector
Industiries

3031 SHRI B V NAIK: Wil the
Minister of FINANCE be pleased to
state: |

(a) whether pricing of products of
public sector industrieg .8 under re-
view; |

(b) it so, the factors, bemng taken
into conmderation while fixing new
prices;

(c) what will be the baug of fix-
ing the prices in case of products
like watches, where the public sec-
tor is having nationa] monopoly in
production; and

{d) whether 1t is proposed to let
the prices float in case of some pro-
ductg and if so, what are those pro-
ducts?

THE MINISTER OF TFINANCE
(SHRI C. SUBRAMANIAM): (a)
The pricing of certain basic products
of nationsl importance like coal, oil,
fartilizer, steel, etc. are kept under
constant careful obaervation and re-
view. Presenily prices of coal and
fertilizer are being reviewed carefully
by inter-ministerial committees.

122

(b) In framing the price of the
oo follomieg Tacrs e, yually
ng are taken into
consideration: 1}

(i) Cost of production at reason-
ably achievable capacity.

(1) The ability of consumers to
bear the prices.

(in) Reassonable margin t0 be al-
loweq to ihe producers; and

(iv) Landed cost of importeg pro-
ducts.

(c) In case of a public sector unit
which enjoys monopolvy or near mono-
poly position with respect to certamn
products, usually landed cost of com-
parable imported product is taken as
the ceiling price, below which a sut-
able price js fixed.

(d) It 13 true that priceg of certain
pubhic sector products like photo-
films, X-ray film, bread, refractory
bricks, certain medicines, nsecticides,
heavy chemicals, structura]l fabrica-
tions, heavy angineerng products,
electronic egquipment, cables, tractors,
machine-tools etc. are fixed by normal
market forces of demand and supply
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Joint Ventures Abroad

3033. SHRI PRABODH CHANDRA:
Will the Minister cf COMMERCE be
pleased to stata;

(a) whether joint ventures abroad
have proved advantageoug to our
country; and

(b) it so, the total foreign exchange
repatriated o, account of these ven-
tureg so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

{b) The total foreign exchange
earnings by way of dividends, techni-
ca] know-how fees and other receipts,
80 far reportegd by participants m
Indian joint ventures abroad, amount
10 Rs. 4.43 crores Additional exports,
on payment in free foreign exchange,
generated by these venturegs amoun-
ted to Rs. 18.30 crores.

Forging of Currency Notes

3034. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether many cases of forging
of currency notes have been reported
in the country, especially in Bihar;

'(b) if so, how many such cases have
been reported during last nine
months; and

(c) action taken by Covernment snd
steps proposed to check such iflegal
production of currency notes?

APRIL 39, 1978
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THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM); (s
ang (b). The informsation i bheln]
collected ang will be lajd on the
Table of the House as s00n as possible,

(¢) The law of the land provides
for deterrent punishment for cffences
relating to counterfeiting of currency
and bank notes, Tha State Police
authorities keep a constant vigil in
this regard and orgavise raids on in-
formation about vounterfeitinz being
done by any person. The Central
Bureau of Investigation also keeps the
problem of counterfeiting of currency
under continuous study by keeping re-
cords of different techniques adopted
and by reviewing periodically the
appearance of counterfeit Indian cur-
rency. A ‘cell’ has also been created
in thair Economic Offencez Wing to
undertake investigalions of serious
offences of counterfeiting currency
and coordinate the investigations in
the States.

Repatriation of money to Foreign
conntries

3035. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleaseg to state:

(a) whether large amount of money
is remitted abroag in the garb of
dividends declared by foreign com.
panies in the country; and

m(b) it so, steps proposed to cheek

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
{b). In accordance with Gnvernment's
policies, remittances of profits and
dividends earned by foreigners on
their investments in India are allowed
subject to the payment of Indian
taxes thereon. It is expacted that
with the implementation of the provi-
siong of the Foreign Exchinge Ragu-
lation Act, 16873, much vemitianees
woulg undergo a progressive reduc-
tion.



the Minister of FINANCE be pleased
to stnte

(l) Whethar the foreign investment
" in the country hag gone up durmz
tbe lut three years; ang

® 1f 80, to what extent?

JTHE MINISTER OF - FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b), According to the 1latest data
available, which refer to the period

ended March 1972, as publisheq in.
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